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LEGISLATIVE ASSEMBLY. 

M9..nday, 16th July, 1923. 

The Allficmbly mct in the ASIOembly ~  at ~ ~  of ~ Cl()ck, 
Mr. ~  ill the Chair. 

DEA'I'll OF MR. PY"ARI LAL ;MISHA. 

Mr. President: I reGret to have to inform the Al>SCwbly that by th§ 
deatb of Mr. Pyari Lal Misra on the !)th of July ~ lost one whom ~ 

all knew all a V£l'Y active participator ill ~ debatel> and all one who has 
played a ~j I  purt in the public life of his OWJl l'J·o .... ince, namely, 
the Central :rrovinccli. 1 um I>ure I I>hull be carrying out the wishes of 
thil> House if I convey to his btJl'eaved relatives Qur seuse of tlhcir lOBI:! 
nud ours. . ,) 

Mr. T. V. Seshagiri Ayyar (Maunu,; : Nominated NOll-OfJieial) : Si1', 
may 1 be ullowed to allsociate llly,.df with all that you said about Mr. Pyari 
~  Misra. lIe belonged to the Democratic Party and was one of the mOllt 
IIctivc wOl'kerll in it. lle took a deep interest in everythiug connected 
with politi('s, and ~  before he eame to this Assembly he was known 
at: a public mUll. lIillloss ill very much regretted and we have I>uffered very; 
lIluch from hiN death. 

Dr. H. S. Gour (Nagpur Division: Non-Muhammadan) : Sir, in the 
death of .M 1'. Pyal'i Lal Misra 1 f~  a ~  losli. He not only • 
lieu ted my Province, but, he WIl!> ouc of my oldest friend!>. I have w" .... 
his career i'I'om his ellrly boyhood. He had ri8cn from II. subordfuatf'. 
position in GoVt'l'llJllcnt IICl'vicc to be a member of the Bar, then a Member 
of t.he Local. COllneil, and lattcrly lI. Member of tllili Honourable House. 
J thank you, Sir, for ~  lluch an appreciative reference to hili scrviees 
in thi!> UOllKl'. We f(wl OiJligl'd to YOll, I1ml the Homw for the appreciation 
of the !!en ices of Illy lll.t.c esteemed colleague alld fcllow representative 
from thc Centrnl Prodnces. 

Sir Deva Pra.sad Sarvadhikary (Calcutta: Non-Muhammadan 
Urban) : ::lir, in a!l!lociatillg mYlielf with all that has fallcn from you and 
from ~ collcague!>, I desil'c to bear testimollY to the conspieuoull honesty 
of purpose of thc latc MI'. Misra. Howevl'l', mlwh we IllIIY havc had 
reason from 1inH' to tillll' to diffel' fl'om him, hill honesty of purpose was 
alwuy" ~  the rOI'c. ,Yo feel that by his death the House had indeed II. 
great ]01;1;. 

The Honourable Sir Malcolm Hailey (Holllc Mcmber) : I hope you 
will ullow me to Rcld, on behlllf of the Go\'crnment Benche.'I, ('xpressioll 
of v(')'y f ~ 1'('g'\,l't lit the lIews which you haw' eonY('ycd to liS, anti 
to Imy that we nlso on 0111' side ul!sire to IlsKoeiate ourselves with that 
expression of "ympnthy which it is the wi"h of the IIollKe you t;hould convey 
to the l'clatiYciI of our d;>('cnscd fricnd. 

Mr. Barchandrai Vishindas (Sind ~ NOll-Mllhmmnndlln Rural) : Sir, 
1 all)<> j ~  :in ~  I:cnlllrks UJl(ll'lIdorse all that hilS bCf'n said by your good 
self and tll!' oIlH'I' spf'llkl'l'" I ~ MI'. ~  I,ll 1 Misra was II. special 

( 4617 
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[161'u IULY ~  

f ~ of miue, and ~  I used to see his work in this House. I' 
cspecl!'Uy remarked the ClualIty to which Sir Deva Prusad Sarvadhikary 
~  gn'ell utterance, namely, his honesty of purpose, and I may add 
mdustry also. ' 

0010_ Sir B8D17 8tu,OD (United Provinces : European)': Sir, 
as a f ~  Ilnd !4ember of the Bar of the Central.ProvUu,es, I 
tlIlrncstly cll'SJrC .to aHIiOClate mYlilcli in ~  that hali been said by 
other sl)cakel'l:l ~ regard to Mr. MiNra, Bud in doing flO I am quite tiurc 
that I am ftutbontted to repffilent ~ feelings of the whole llon-ofticial 
European community, 

MEMBERS SWORN. 

Rai &hadur Girish Chaudra Nag, M.L.A. (Surma Valley cum 
Shillong : Non-Muhammadan) ; KriHhna SivaKwamy Ayyangar Bama 
Ayyangar, M.L .. A. (Madura and Uamnad cum Tinnevelly : Non-Muham-
Dladan Rural),· 

INABIIJl1'Y OF' GOVERNMENT TO ACCEPT VERTAIN RECOM-
MENDATIONS OF RETRENCHMENT COMMITTEE. 

The BODourabl. Sir Bull BlacktRt (Finance Member) : Sir, with 
rcfercnce te the concluding portion of my reply to a question by Sir Deva 
l'ruac1 San-adhikllry on the 2nd of July as to the action taken with tegam 
to)'e retommendationR of the Retrenchment Committee, ·1 place 011 the 
table ·n "'further statement giving fuller reasonM in the more important 
.. CIUIM why Government have ~~ . unable to aeeept the recommendations 
of the Committee. 

s,.,,,,ur.e .JuHrin, 1M reGIOftot wit" GOtlertl1Mft.' ~  beM unable to tit:cept '16e reeo: 
malldGliou 01 fits Jlefrnchmmt Committee in ~  01 tlae ",ore import,.", CGlN • 

.• ABOLmoN OJ' EDUCATIONAL ColoUU8810NBK.· 

It T·Ur! I'ouidcred neceuary to retain an ~  '1'll-ill'r upon eduellti(l1l111 
mattelrs with the Government of Iodin, but io ordrr to elreet ('('onom.,·, it Willi propoRl'd, 
811 an (·"pcriment tor ono year, to I)ut him in chorg4! of the (llltil'll of tho 8uperin-
t(llodl'llt of Education, Delhi on(1 Ajmer·Yonrarn, in additioll to hil OWIl work. At 
the ""me time the Central AdviBOry Boanl and the .tatr of the Bureau of ElllllAtion 
haye beell brought under reduction. Thul a lAving of ul'proxinmwly RI. '3,000 out 
of the Clltimate of Be. 1,00,000 made by the netrcnehrn"lIt Comnllttee should be 
etreeted. . 

ABOLITION or TBS ApPOINTMENT or INSPETOR GENERAL or JaRIOATION. t 
'roo Retrenchment Committee recommended the abolitioll of the POllt of Inapee'tor 

Gmeral of Irrigation and al.o the amal,alllation of the Public WorkaDepartlDl.lnt'with 
Bome other department of Government. Had this ~  be('D 1lC('t'pted in 
tuD, it would IIBY!! led to the abolition both of the Insprdnr Gent'rul and of the 
~I  Worlu ~ . Both these oftlccrll had t('('hnkal.ll1nl'tlons. the one in con-
nection with Irrigation, the other with Cinl Worlu, and it was decided that the 1'". 
ponaibility ot the (",eattRI Gowmment in rell'llrd to these mattllr. wal Bueh that expert 
ndvice at ~  wal essential. A Bingle COlUlulting Ellgin('!'r to the Govenlment 
of India who W1all'rimarily be o.n irrigation t'xpert, hall, thqrefol't', been appointed, 
who di';hargea the teehnical dutic8 which formerly devolved 1I)lOn the two oftieefl 
mient1oDe4. , 

• Pap 130, paragraph 15 of Report. 
t Page 138, pnrag.raph ~ of Rl'port. 
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~ AL RBDUCTIONS IN THE EDUCATIONAL BXPENDITvltB.._. 

North-West "runtier Pru,,",cc.*-A IUIIII' reduction of RII. 1,00,000 in the bud,get 
grunts {Ol' 1923·24 undl.'r the bead "aI-Education' ~ W:UI made proYiaiODI1U,. in 
ordl'r to give partin I 1'ft'l'ct to tlllJ re(·.ommt'llIlutions of the I ~  :i¥trenehment 
eoullnittce. But fUJ;ther investigation" IIho\\,('11 that it wua 1Iot pOIIIIible in a secondary 
sehool to mtioll tt'uC'bera on n pupil bllsis in the mnnllt'l" reC'omm,m:1ed by the Committee. 
At ... 08t it WWl ClONiidered possible to cut RH. 60,000 In the current year. The 
Govenlmt"nt of lllllin. will, therefor!', r""lllire II. Hupple/u('utary grant of n.. 40,000 thil 
yoaf'. 'file quelltiou whether expentliturc on edu(',ft,tion lhould IIOt be redueed or 
reltri,·telt in other ways in 1924·25 18 ~ (·xllmined. " 
• Delhi. t-A reductiou of It1!. 75,000 WU8 mllde IJrovilliounlly in the budget grants 
fflf 1923·24 under the heud ~ .  '. Further examination ahowed that 
it wOlJld be falso economy to eturve the privute eolll'ges into decay and that uduetiOJll 
on aeeolJda!'y education cOlll(1 not be 1I111(le on the lines llroposc<l by tho &mmittee, 
111 in tht' _ of the North·West ~  Provinoo. The Government of India will; 
therefore, requiro a lIupplemelltury grant of RB. 50,000 thil 10ar (Bs. 25,000 on account 
of arts colleges and Bs. 25,000 on aceolPlt of IItlcondary Ichoolll). The que8tion whether 
expendituro on edl1ootion .hould not be reduced or rcstricte<l ill other ways in 1924·25 
is boing exn.minod. .  . 
DeZ'" Utlivllf'ftty.t-The Government of India were advised that tho university 

etluld not be put an end to without a repollling Act, and that by the mere repeal of 
tho Act the tllroo Delhi colleges now·iucludecl in the university would not automatically 
bo rClltored to the Punjab University. 'l>oubt was aillo exprCllllCll lUI to whether & 
repe:Lling Act could be pRIllI'd through the Legislature ,before the clOIe of 1922.23. 
It Will aecordingly decided. to keep tho university in ooing 80 10Dg ILl the AlIOmbly 
voted the money neccted. The matter wall brought up in the Alsembly and the money 
for 1923·24 WILl voted. 

The remaining recommendations rl!!gording the reduction til educational expenditure 
are dealt with in the following statement: 

Pare 
of 

Beport. 

Parll .. nph 
of BeOOlllJDeDdatioDI of the Collllllitl;eo. 
~  . 

Bemaru. 

------'-1----'1-----------------... ----.--.-.-----------.-

192 

182 

• 187 

o· 

. " .. 

• 
8 

8 

19 

We ooDlidor that if any grant II 
made to the Aitohilon Colloge, 
it Ihould be limited to 
&.15,000. 

We are iDformed tbat the (Rajkot) 
Collep lIuthoritJiea hope to 
make the IlIItitution Hell-.up-
porti. in Ifl28.H. No prone 
.Ion .IiQuld tIl_fon be n __ • 
Nof1. • 

.. Tho grant to the C,overnmeDt 
Collago, AjmOl'. h&. beaD ~ 
ad from He. 28,61Un 1018-1 Ho 
B.. M,700 in 11122-23. In 1991 
the teachiDg ItaIP oompriaed a 
PriDcipal and 8 ProlO8lOl'8 .. 
against.. Principal IIDd 6 Pro-
feMIOII in 1918-1i, although the 
.anrage daily atteDdaDoe of 
, Itudelat. bad only· rLoea b, 9: 
'We aoDuder. that tben iI DO 
'i1aRlloatton lor the I_ealled 
a •• and that ill Jll'UeDt Sn_laI 
oiroa.mMno.. tile IIfIlIP Ihoald 

Bel!ommendatloD given eIPlOt to. 
The grant hal been reduoed to 
Be. 11,000. 

It h ... been !ouDd ImpOluble io 
withdraw the Cen_l GonrDo 
meat·, aobveotion before JIlU-Ili 
bat tOr the oorrent year the gf&n, 
baa beeJl reduoed b, If .. 15,000. 

Tho Arent to the Go, .. rnor Goneal 
baa debltoly stated t.bat no 
redOOtiOIl in tho .taft 01 tha 
CoilaI'll ill pOlllbIe. Hi. na". 
wee ianted on a propoeal to 
reduce tha coll.ge CO . an tDtor-
mediate .flatu. In hi. report 
whioh h.. ~. Dean reoeiftd' 
he hal .trollld7 ~  tilt 
red1Ulti.on util a debita 
deailion i. aRiYed at abo at the 
JlIOP08ed eetablilbment of 11 
Ullive"ity lor .jPlltana.. Hi. 
'911..,. are ancler oolllidlhtion • 

.. Pages 193·11 of Report. 
t'Pares 195·6 of Report • * Pa,e ~  paragraph 15 of Report •. 
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PlZIf!aPh . 
01 B800m mlhdaaonl of the Committee. Bemarka. 

Repol't. 

18_ 

11 

11 

13 

... .. , 
• 

be redneec! to at l .. t pre-war 
level. Weare informed.. that 
,he queetloa of nilieB' the fHl 
obuiecl lor taiuon I, DOW under 
oouIderation aud ". reoommend 
that the gl'll,t r or InB-lI6 ,hould 
be limited to HI. 65,000." 

II Thill table no.... thatt whereu 
the IV~ dail1 atteud ... oe It 
the Govemmeut IOhooll I,a. 
faileD off, there hal beeu OD 
iu_e In tbe number of 
teechen employed. We oonlidor 
that the number of teaaber. 
IIhoald be re4uoed to pre-war 
"diN, BIvinII' l' _oher., 
alIo that. tbe .. I. 01 feee which 
ia low.. thea In the aided 
.moola ahollld be meed .. d the 
-,fall' redllced to BI. 70,000 • 
.. The .. dard of It&IInB' In the 
lide4 .. bool. i. aleo _lIlive 
and we think that tbe grant to 
th ... Mhoole ..houlet be redlloed 
to· h 10,000." 

Primarv &chIlO/I.-The Ive,..-e 
number or PIlpllRj'er teaoher In 
the GoYernme.t Primery ROhooll 
I. oa1, ~ an4 10 the aided 
loh0011 12'7. We eoulidor that 
thele _tandardl Ihould be 
materiall, railed, whioh wouM 
.. t free ruda ror inorellinr 
the Dumber of 1ICh0oll. 

H.B.-The Chief CommiBIlon.r 
h.. deoted a rellnation of 
•. l8,NI-li-l towar,ia meetiq 
the lamp aut ot 81.IO,GOO ..... 
b, til. Lagillauve .&uembl:r in 
.. edaoattoa b1IdJrc..t 01 Ajm .. 
lIerwa,. tor 19l18-:l&. • 

The Ieee tor tattloo Hv ... · __ 
ruled 11Id an IdeUtiorel iIIaotu 
of H •. 6,OIY.I a 1U' .. eapeokd 
thereb,. 

The Ohief OommillllioJlOl' bCllftpur. 
ed that the f_ haTe becm .iwl 
to the rat.. p"vailinB' in the 
Udted ProviuoC!8. He depra-
oat .. reduotion in the teaohln, 
at.tr of the It·h 01. a8 rJeo IPIl 
reduotion ill the gnlt .. i"..ta 
wlaioh are DOW given at ratta 
below thOlCl followed io· tho 
United hoviatlC!8. DelhI or 
Puuj.b. flia view. are undO!: 
collliderat'ou· 

Th. Chief-Commillioaor depreoateJ 
IJJ1 retrenohmeDt in JlrlmlQ' 
education I hi8 view. are aDder 
Nlll&clerMioll. He hal! rt')lorted 
that he i. oollllWesi1ljr the·q_ 
uon of railing tho ["atriaL Doard 

I~ whioh may provide oat" 
flluGl. 

" .... ~  IIBnt of _lIclary eel... } 
tio. iD JW.uohiatan be recluoecl 
~ •. 1&,000. Til. A/{eJlt to tho Governor-Gen_ 

• been able to .eot • reduo-
That ·th. provllioll for lOholanbipl lion of II •• I!,OOO in allllucler the 
ill a.illohilt.a lhoald Dot eaceed h-.d .. 81-l!id,-tiOn." 
111 •. 16,000. 

That the pantl·in-eid to I8COIIdary 
.... ooli in ~  .. a I ~  
to Ba. 86,000 Iholilt be . red.iocl 
~. . . 

Th. APDt to the Govemor-GeDe",1 
.. intimated th..t a ,eduotion 
of BI. ,,880 onl1 lIIube 'lreolled 
duftDi the onnent year, 

TIM .. dent at Byd_bad inti 
_ted in May IlIIt that; the lnJlll) 
reduction of BI.. 9 000 mad. 
uneter the had" ~ A  
iD the Om .. 1 budget for 19118-26 
would be ·sleated bl ~  
the rraat to tli, '; .. __ , 
liihooll In ·tlle adml niltered areas 
to the eatnt of III. 9,000. 
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It hal been decided not to aboliah the P08t of Public Health Oommiaeioner for 
~. But uviql amounting to RI. 13,000 have been effected by the abandOJUnellt 

of tbfl prepOBaI to depute the Publie Health ~  to attead & Conference ia 
Pa1'ts -during the curreJlt year and by the appointment of a Captaln ill p1aee of a 
lIItjor _ to the poet of A_tant Director General, Indian Kedleal Bemoe (Suita'1>' 
with effeet from thelat JUDe 1923. 

lbDUC'l'ION IN BAcnSIOLOClICAL OrrlCUS. t 

The Government of India have been unable to agree with the 'Betreneilment Coil-
mitt"., that all the existing appointments of bacteriological omcora holding .IUIJI8OUled 
posti in the Medical Boaearcb Department should be abolished. They have deelded tOt 
11 out ot the 17* .anctioned pOlts sbould be held in abeyance in 1928·84: aDel that 
lIOt 1I\0re than 6 posta _hould be filled until the financial 8ituation impreVOL '1'.ba 
pay of tbt! _ilt oftlcen will be charpd to' central revenuOl but the IndiaD ..... -.11 
FlJad AlIOCiation will find the money tor their travelling and leld allowaD.ee and the 
expen!181 generallv--of their enquiriea. The AIIociaticm ill uuble to meet the par 
of the alllcl·r.. -, 

INDfAN STOBSS DBPABTKENT •• 

The viem expl'Ol8ed by the Indian Retrenchment C..ommittee regardbig the Indiaa 
lltorel Department have been carefully considered by the Go\'emment of India I they 
have, however, now decided to proceed 1Iith the. cxpaDlion and deveJoplD8Dt fill. that 
Department u clrcum_tancee and tho financlal aitWltion permit. In arrlYing at tbia 
cledtd.on they were influenced by th$ followipg facfjll 1-

(1) In the ablenee of a properly conetituUld StOrol Department with .. 
int-elllgellt"C. pnrchalc and ins)lcdion agenr.y it ill impOllible to divert to 
Indian millK anll workshops the Inrge iadenta fQJ ,tore8 wlli.h are at 
preaent Rent t(l the London Stnrea Department for compliance. The 
or,anization ot. each branch nf iuBpeetion and pu1'Chale meaDl anothe, 
ltep in the direetlon of transferring the balance of Government pntehaMI 
India. 

(2) El'onomiea are expected from the ceutraliaed purl,lmae of 8torOl. The BOO..,' 
thele can be etreete(\ the better. -

(3) The exi8tiug headquartor. _talr of the Department WAI created ,... 
vicow to expall!lion ulong tha.lineB_ already announced, and it would be In 
the highelt degree bneconomiaal, while retaining thia heHquarieri' .taff, 
to cripple itll aetivitiel by pOItponing fUch expaneion for an I ~  
pt'riod. -

The Retrenchment CODlwittee r('COnulwllded tllat the f ~. of the 
D.!partmcilt IIlIouM bt' pOBtponed uutil it bud been RIICllrtal1led whether the provinces 
I ~  were prepared to utilize it, but this rccommendntion appea1'll to have heen 
baaed on u I ~  conception of the position. Compared with the puohaung traDl&O' 
tiona _ ot the GOvllmment of India and_ of Ba.i1wayl, the PlU'ObaeI of P.N91ncial 
OOvernlnentl are (lomparatively trifling Bud, whether LOI'al Govemments ehOOll(! to utili • 
. thIe lIeniC81· of tile Department or not, the quantity of ltol'el Pllrellaled.. by t'he Central 
Oovllruml"nt aud Railways alone amply juBtifiOll the developmont of the IniianStoNI 
Department . 

.. 
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QUESTIONS AND ANSWEUS. 

APl'OnrTXBN'I'S TO TR. COUNOIL or INDIA. 

22!. *lIIr. K. O. N8OIY: With reference to my starred ~  
No. 195, dated the 20th January, 1923, regarding appointments to tho 
Council of India, will Government be pleased· to state whether they 
have received any reply from the Secretary of State on the subject' 

The Removable Bir Malcolm Balley : No reIlly has been receivecl 
f,rom the Hl'cretarY of State. 

Mr. Rarchaudrai Viahindal : Are Government ill a pOl-lition to state 
,,'het.her the recommendations of the .lQint Parliamentary Committee for 
tM int,rodnelion of more Indians ill the India Council have heen p:iven 
deet to t 

The Honourable Bir KalcoJm BaUey :  I am afraid I do 110t re<lOlIeot 
the actual AA ~  of the Joint Parliamentary Committee's report. 

Mr. Barchandrai Viahindu: I V ~ read it this morning. 

The Honourable Bir lIalcolm Baney: If the Honourable Member 
will ~ f  me to it, ~ will give him an answer. 

Mr. It Ahmed: WUH t.he Government kind ~ . while giving the 
answer to my lIolloUl'abll' fl'icnd Mr. Ncogy, to keep in mind my supple-
mentary 'luestion with ~  to the additional number of members from 
India for fhe India Council , 

The Bo"onraMe Bir MalcoJm Bailey: No, Sil·. 

II!". K Ahmed: Tn "iew of tile fact that my IIononrahltl friend from 
Karal1hi ~ put 1 h,' RanI(' qneRtion as WllH my ~ f  question 
ta the orij!ir:a1 qUl1stioll 1i1 the last Delbi SeRsion, would the Governnront 
of Itldia be good enough 110 remind the Secretary of Stat.e in regard to 
this, that fldditil'nal numbers of Memhers in the Council of India from 
'.lMngst Indians Jrtay be appointed 

The Honourable Sir lIalcoJm BaUey : With regard to the ~ . 
mentary ~  ,I Dlny be 'allowed to state that we do ~  as at preseni 
advised. )lI'opose to make flny further communication to the Secretary of 
State on ·tJJe JJubject. 

GlI.Altl1S nrn.CTED BY LOCAl. LEGISLATURES 

US. *Mr. K. O. Neogy: (a) .Are Government in a position to make 
I:ny statement to supplement their ~  to my starred question No. 641, 
dated the 27th March 1923, regarding the extent of authority of the 
Governor Gl'neraJ in Council to instru{lt a Governor in regard to the 
f/xerciHe ~f his statutory powers for t!hc restoration of grants rejected 
by the Locnl IJegislative Conncil 7 

(1) If the opinion of the Law OfficCNl of the Crown 'baR heen.obtained 
on thi" point, will Govenlment he pleased to place a copy thereOf on' the 
table' ' '. 

( i6U ) 
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The Honourable Sir Malcolm BaIley: (u) and (b). Government are 
advised that the exerciKe of the power of·· certification vested in the 
Governor of a Pl'ovillCC uuder Ilroviso (a) to Hub·section (2) of sectiou 72D 
of the Government of India Act jl:l hubject to the superintendence, direction 
lIud cOllttol of the Govel'lIor General in Council, but regret that the usage 
regulating the publicat.ion of the opiniolls of the Law officers prevents 
them from luying thoHe opiniolls ou the table. 

RECIlUITlIlNT or POIlTEIlS, ElST I I~  IlAILW.!Y. 

2U. -Mr. K. m. Joshi: Will Government be pleased to give 
the following information: . 

(a) (i) How are the porters at the 1I0wrah Station· recruited, ie., 
arc they recruited direct by the East Indian Railway Company 
or ftre they recruited through some Agency by issuing to it 
a periodical license Y (ii) If the latter, what is that Agency 
and wllat are the terms or conditions laid down for it by the 
East Indian Railway Company 7 (iii) Will a copy of these 
terms or conditions be laid 011 the table or made available to 
the Members of the A .~  Y 

(b) (i) Who is the present license-holdcr of that Agency' (ii) 
WhE'n was the license issued to him and what is the period 
of that license , 

(c) (i) Is any admil:lHion or licellHe fee, charged to each and every 
porter by thc license-holder when a licellHe is issued to him for 
the first time Y (ii) If so, is the licenHe-holder allowed to 
charge thil:l fee under the terms or conditions of the eontract 
entered into with him by the East Indian Railway ~ 

pany Y (iii) If so, what is the maximum fee ~  to be 
charged under the termR or conditions of the contract' (iv) 
• What is tho present admiRSion or license fee' (v) Ilil this 
always tbe same or docs it vary with every new licenae-
holder' (vi) If the latter, under what rulc is this feo 
allowed to vary 7 (-vii) Is it a fact, as is alleged by the 
Amrita Bazar Patr·ika of Calcutta in ita editorial article of the 
14th June 1923, that the last two ~ of the present 
license-holder used to charge each porter less admission or 
lieenRe fee than the present license-holder' If so, what wu 
the fee of these paMt license-holders' (viii) Do Government 
intend to take the necessary steps to bring down this admis-
sion or license fee to the minimum Y If not, why not , 

The Honourable Mr. O. A. Innes: I propose to answer this and the 
next th1'ee (l11estionM together. 

Government are not in possession of aU the detailed information asked 
for in the Honourable Member's questions but their attention has been 
drawn to the articles in qupstion and the matter ill already 11nder reference 
to the Railway Administration. A reply will be sent to the Honourable 
Member ItS ~  ~II the ~  reply ill received. 

Mr. K. II. JOIhi : May I also ask, Sir, whetber tbe Government of 
IIJdia .\\'811111 d'raw the attention of the prOl)er authorities to .the recom-
mendation. (If the Washington C-onference as ~  employment agencies 
, run for W0ftt , 

• 
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TIle BODOVablt J.Ir. O • .L IJUIII : I did not DOW that .., _ploy. 
JUent agency C&n1e into thia question, but I will oertainly look, into the 
point. 

Dr. Kud La! : May I ask wlUlt system, in respect of the recruit. 
aent of railway ~  is in vogue on the ,North-Western Railway f 

1Ir. PrelidtDt: The Nortli-Western Railway does Dot arise UD.der 
these questiODS. . 

. ;. 111'. H." JOIbi: Is Dot Goventment aware that the Agent at Howrah, 
who engages ~ labourers there, is an employment agenoy' 

The HODOurable 1Ir. O. A. Innes: I have already &aid I would look 
into the point raised by the Honoul'able Member. 

LanES ON POITZJlS. 

tU5. "'III' ••• 11. Joahl: (a) What is the average monthly inoome of a 
porter at the Howrah Station , 

(b) (i) Is it a fact, as is alleged by the Amrita Bazar Patrika ia its 
~  article of the 14th June 1923, that the present license-holder for 
recruitment of porters, for his act of supervision over the porters, levies 
a monthly toll of Rs. 7 011 each porter over and ahq.ve the admission or 
license fee that he hlUl to pay at the time of his admission' (ii) If 10, 
is this levy allowed under any of the terms or conditions of the contract t 
(iii) If not, why has this levy been allowed to continue' (iv) If Gov-
8rnrO.ent have no iuformation rt'garding this matter, will they kindly 
squire into it and place the result of t.heir euquiry before the public 
at an early date' '. l/' ::,."q • ;.';., 

(c) (i) Is it a fact that t.he present liceIllle-holder has engaged nearly 
20 mates or supervisors nnder him fot' Rupt'rvising the work of the portera 
and that, as iR alleged by the A1Iu'ita Razar Patrika in its editorial article 
of the 14th June 192:1, they exact RH, 7-8-0 from each porter' (ii) If 80, 
why is this amount. exacted and is this exaction allowed under any of the 
tenns or conditionFi of contract. bp.tweell thp. license-holder imd the East 
Indian Uailway Company' Uii) If lIOt., why is this system of exaction 
allowed to contin.lle' (iv) If GoYernm,ent have no information on the 
point, will they kindly enquire into the matter awl place the result of their 

• enquiry before the public at an early date , 

(d) (i) Have GoveMlmen t laid down any rules to the ~ .  

about the manner in which the porter!'; arc to be recru.ited, paid and treated t 
(U) If 10, will they kindly .lay a copy of these rules on the table , 
(iii) What lIteps do G ~  take to flee that the rules latd down by 
them are strictly obRervcd by the lic{'nse·bolder , 

'" (e) (i) Is it a fact that the porters are indi1lcriminately ttismill8ed 
from the;r Rf'rvi(le and deprived of dlcir licenSM without any sufficient 
reason' (ii) lIow many portt\rs WPI'C di!QJlisseCi ~  .Mepviee/durWIt the 
year 1922 t, . .. 

, 
• 
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tl26, ... If .•. Jolhi: (0) lIas the attention of Goverument beea 
drawn to a COliC (the summary of which has been given by the AmritlS 
Bazar ,Ratriko, in its edit.orial article of the 14th June 1923), recently 
instituted in Thu 1I0wrah Police Court by the Superintendent of the 
lI1j)wrah Stati(,n Police, at the instance of the Howrah Porters' A88ocia-
tion, agaillst ,Da]adin Kalwar, Munji Kalwar, and G ~  Goala, the mates 
Or supCrViKIlN! wllrldng under the present license-holder, who were con· 
victed under Set·tions 341. and 384 of the Indian Penal Code for wrong-
fully rllslrnining (iDe naldeo Kanoo, a licensed porter at the IIow-rah 
Station, and ('xt"rting money from him! 

(b) If the answer to (a) be in the affirmative, will Government be 
pleased to state whether they have taken any steps to stop the practice of 
exactions and extortions on the part of the license-holder and his subordi. 
nate ~ 8,nd supervisors' If so, what steps have they taken T If not, 
why not' 

(c) Will Government be further pleased to state whether it is a fact 
.hatBaldeo, thl:' complainant, and his two witnesses, BiHhwanath and 
Uamprasad, in the case referred to in (It) above, were dismissed from ser-
vice. by the license-holder 7 If so, what was the reason of this dismissal , 

• (d) Is it. al80, a fact that the mates or supervisors who were convicted 
in the case referred to in (a) above, are still retained in their POllts by the 
license-holder' If so, why , 

G RlltVANCES OF PORTBlLS, HOWIUIl. 

H27. ·1Ir. N. II. Joshi: Will Government be pleased  to state' 
whether the Agent of the East Indian Railway Company has ever looked 
into  the state of aft'airs in the case of ~ porters;at the Howrah Station 
4fter i.t was ~  before the public by the Calcutta Prtlllfl' If so, what 
Qs he done so far to remove the grievances of the porters Y If not, wily 
not' 

EMlO.lUTION AOIJTS IN CIJLON, MAI.AU AND MAURITll'S. 

US. ·1Ir. N. II. Joshi: Will Government be pleased to state 
lI{nether they have appointed Emigration Agents in Ceylon, Malaya and 
Mauritius' If so, win Government Oil pleased to state the names of these 
A"cntR Y If the Agents have nQt yet beeu appointed, will they state the 
reason why they have not yet been appointed' 

Mr. M. S. D. Butler: It is hoped that Indian Emigration Agents 
in Ceylon and Malaya will be appoiuted shortly. Government ~ 

dcc·.ided to_ abandon the idea of appointing an Ageut in Mauriti\lB pending 
further eX}>t;rionco elsewhere. Some time has been t.aken in correspon-
dence with JJocul Gove)'nments principally coneerned J'cgardinll the 
selection of offieel's and the conditions of their employment. . 

RSOONSTI'lU'rION OF OFFICI OF D/RlICTOR-GENERAL OF SToines, INDU 
O,r/cR. 

, 229. *Bai BUad\1l' Labhmi Prasad Sinha : With referenee to para.. 
graph 218 ,of the report of Stores Pm'chase 'Committee . will the Govern:" 
ment be" pleased to state ~  thrJ question :of the reoonstitution of 
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the omce of the Dhectol' Gencl'al of Stores,' India Oftiee, has been taken 
up, If not, when do the Govl'rUlJlent propose to take up tke matter' 
The HODOun.ble Mr. A. 0, Outterjee: I propol:le with YOU1' 

approval, ~  to answer this and the next question together. 

The recommendation of the Stores Purchase Committee, to whicli the 
IIonourable Member l'efers, presupposeH the establishment of a fully 
organized stores department ill India. The Indian Stores Department is at 
present only ill thc process of formation, flld it is consequently prematur3 
to cOllsider the question of the reconstitution of the London Store Depart-
ment ; although, as the Honourable Member is no doubt. aware, the interim 
measure til.1ggested in paragraph 218 of the Storcs Purchase Committee's 
Report has already been carried into effect. Ulltil the Indian Stores 
Department is fully organized and is ill a position to handle a substantial 
volume of business, it is impOtl8ible to expect any appreciable reductioll 
in the expenditure of the London Store D"pal'tmellt. The question is, 
however, nnder the consideration of Go\'ernment, who al'C about to addl'Css 
the High Commissioner on the subject, 

EXPKNDI'l'URR ON BroilS D.rARTlulIT, L.,BOOB. 
tt30. ..u Bahl\dnr tachmi Prs.uJl Sinha: (a) In view of the forma-

tion of thc Indian Storell Department, will tho Government be pleased 
to state whether tbo espenrliturl: 011 the Stores Department in IJondon 
under the High Comlniilliioner hilS ~f  l'educei , 

(b) If not, why not' 
(r.) Will thr. Government he pleaRed to state what st('PFi they pro-

• pose to take to ~  thc expenditur" , 

HIlA_OR FORT' MARTIRS. , 
2:n. *Bal Babadur Lachml Prasad Sinha: (1) (a) Will the Govern-

ment' be pleased to stnte whether t.here i.. any system of employing 
unpaid apprentices as under trlliuing for the posts of Branch Post 
Masters , 

(b) If so, will the GoveJ'nment \.Ie pleased to state the number of 
such unpaid candidates , 

(e) Is it a facl. that thol>o unpaid apprentices were required t'o 
furnish security bond , I 

(2) Will the Government be pleased to state the number of approved 
candidates amongst those unpahl 3ppr('ntices , 

(3) (a) Is it a fact that the IWl'\,jees of such approved "'candidates 
have been dispensed with' 

(b) If so, will the Government he pleased to state the number of 
men whose services havt been (1ispcnged with in each Province , 

(4) Is it a fact that outlliders have been brought in supersession of 
the claims of those candidates , 

(5) Will the Governrtlcnt be pleased to state whether they propose 
to reconsider thl:' q11estion of reinstituting those approved candidates' 

fte HODourable Mr. A. O. ObatterJee : The information asked for 
ill being (lol1ected and will be communicated to the HOnOlll'able Member 
lUI lOOn as it is received. " 

t. Fo'r Ruwer to thiI quoetiOll-'!etl' AJlIIwer below Qu..tJoa No"'! •• :, 



QUUTIONS AXD ANSWERS. 

POSTAl. »EURTIIENT LIAVB RUIRVE. 

232 .• I.al Babadur Lachmi Praaad SiDha: (1) Is it a fact that the 
present sanctioned !r'nvc reserv,:, in the Postal Department fs only 15 
per cent. of the del'it'ai strength <Ii. the Department f 

(2) (a) Is it a faet that clerks in the Postal Department are beiDr 
refused leave even on Mcdical Certificates owing to the low percentage 
of leave rescrve T .. 
. (b) If so, wilt the Government b(; pleased to state whether they 
propose to take any Rtcp to J aise th" present sanctioned percentaee of 
leave reserve f 

The Honourable Mr. A. O. Ohatterjee: (1) The 'sanctioned leave 
reserve ill the CRHC of Post Offices and the Railway Mail Service is equal 
to 17 per ~ . of the total working staff. 

(2) (el) There may have been occasional instances ill  which leave has 
been unavoidably refused, even though the requests for the grant of leave 
were supported by· medical certificates. If the Honourable Member can 
mention allY specific iustances in which this has occurred, I shall be willing 
to ha\'c ~  examined. 

(b) The reply is in ~ negative. Government are of opinion that the 
leave l'CRerYt' is adequate. ' 

Mr. Harchandrai ViUaindas : Will Government be pleased to state 
how the leave reserve in this ~  compares with the leave rCSf'l','e 
in other departments , 

The Honourable Mr. A. O. Ohatterjee: I should like notice of the 
question, f-ij t'. 

aanuarrON IN Til. NUUBRn. or POSTAL ~S. 

2:is. "'Rat Bahadur La.chJr.t Prasad Sinha: (1) (a) Will the Govem-
ment be ph·ased to "tate whether the number of PoRtal peons employed 
in the delivery r.taff in mofussil towns and villages are being reduced' 

(b) If so, iR the Oovernment uware that such reductions in the 
number of Postal p(lons is roducing the number of Postal deliveries in 
the interior villages 7 

(2) Is tile Government aware that in certain Mofussil villages in. 
the Dilltl'iet. of Monghyr Postal delh'p,ries have been 110 curtailed as to result 
ill cCUisiflel'llblc delay in th(' trall!lmiRSioll of letters and money-orders , 

(3) Will the Government be pleased to state whether they propose to 
take early Ht.('pS to ameliorat.e their eondition , 

Tae Honourable IIr; A. O. Chatterjee: (1) A reduction in the num-
·ber of poMmen throughout t.he cduntry. with t.he eonsequf'nt cnrtailment 
of ~ ~  is one of the measures t.hat. have had to be adopted in 
order to cit'(lct the very large reduet.ion which waR c1f'manded in respect 
of the expcmdit.ure of the Post and Telegraph Department. . 

(2) and (3l. I have no such informat.ion but I shall make enquiries. 
If ~ f  the Honourable Member will furnish me wit.h the particularR 
of any (laRe!'! in -Which, in his opinion, some amelioration is essential, the 
"matter wil)..receive attention. . 
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Dr. Nand Lal : Is the Government of India aware that the delivery 
of letters in viUages is very dilatory and that there is .. great amount 
of complaint in that direction f 

The Honourable 1IJo. A. O. Ohatterjee: No. Sir, no Blore dilatory 
than is inevitable on aecount of . the retrenchment that has been effected. 

Bai Bahadur t.aobmi Prasad 8inh'!. : Is thu Government of India 
aware that the delay in the transmission of monthly remittances from 
labourers through. Postal money orders has become a source of hard-
ship to their families , 

The Honourable Mr. A. O. Oht.tterJee : Th.e anRwer is in the nGlative. 

Bat Bahadur IMhmi Prasad 8inha : Will tbe Government of India 
be pleased to take steps to inquire into the matter and remedy it f 

The' Honourable IIr. A. O. Ohatterjee : Yes, inquiries will be made. 

PI!!l1S0NAL AI!81STANTS TO POST MASTERS GENBltAL. 

2S4. "'Bat Bahadur Lachmi Prasad 8iDha: (1) Is it a fact that each 
of the Post Master Generals are gh'cn a Personal Assistant , 
(2) Will the Government be pleased to state the different kinds of 

allowances sanctioned for each of lIuch Personal .Assistants t 
(3) (a) Is it a fact thRt some (If these allowances paid to such 

Personal AB8istants vary in different p.easons-of the year' 
(b) If so., will the Government be pleased to state the reasons of 

iranting ~  "aryitlg Rcale of allowances' 
'!'he Honourable Mr. A. O. Chatterjee: (1) Evory Postmasteri-

General has two or more Person,al Allsistants. 
(2) Every Personal Assistant is granted an allmvance of Rs. 100 

a month which was formerly caned a  " duty allowance" and is now 
elaBl1ed al " special pay." The Pcrsonal Assistants to the Postmaster-
General, Bengal and Assam, and the Postmaater-Geileral, Bombay, alllo 
draw allowances under the Calcutta land BomQay House Allowance 
Schemes, respecti.vely, while the Personltl .Assistants to the Postmaster-
Gent·ral, Burma, draw Burma allowance and allowances under the 
Bangoon House Allowance Scheme. 

(3) and (4). The amounts of the allowances under the Calcutta and 
Bombay Honse .Allowance Schemcs vary with the ~  of the year, 
and the variation is one of the featureR of the Schemes which were sanc-
tioned by the Secretary of State many ·years aJto for the benefit of all 

~  officers both of the Central and of the Local GoverQ.JD.eDt 
stationed in these cities. 

W AITIX& Rooll AT I ~  RAtLWAY STATlI>N • 
• 

&86. *W Bahadur Laohmi Prasa4· SiDha: (a) With reference to 
the reply given to nlY starred question No. 1000, will the Government 
be pleased to state whether tbe wllrk of constructing the Waiting-room 
at Mohesbkhund Railway Station btl.M been taken up and if 80, when 
dj.d the work of cODitructfon commence , 

(b) Is it a fact that C9Jllttruction work has been stayed fer. the )_ 
4· or 5 months owing to ~  ff I ~ betweep; ~  ~ f ~  tho 

~  .. 



~ I .S AND ANSWIIlt8. ... ~ 

'tise BODOUr:1obie Mr. O. A.. Innes: (a) 'l'hc Agent reports that the 
waiting room at the railway station in question bas ~  boen com-
pleted. .  . '-. 

(b): GCJvernment have no information. 

DANGBRS TO P.6.8SBNGBRS AT MOBISHJtHUNO. 

2 36 *ki Babadur Lachmi Prasa.d Sinha: (1) (4) Is the Government 
a,ware that the unfenced condition of the very deep foundation dug out 
for the ('rcctioll of the Waiting-room at Moheshkhund Station is very' 
dangerous to the saft'ty of the pasfien;;erR and the public using the railway: 
platform during night 7 

(b) Is it a fact that a passenger fell into the foundation and got 
bevel'ely injureu 1 

(c) Is it a fact that such injured person has had to be removed to 
ao..pital for his injuries , - . 

(2) (a) Will the' Govermnent be Illeased to state whetker any com-
pensation has been awarcied to such injured person' 

(b) If not, will,the Government be pleased to state the ~ for 
itt , '. ". _ l'.pI.-.a.l4. .. -. 

Th. Honourable Mr. O. A. Innel: (1) (a) The Agent reports -that 
the excavation mnde for the erection of the waiting room at the station 
haH been fenced. . , 

(b) A SS ~ crawled through the fence, liljpped into the founda-
tiop and sustained very slight injury. 

(c) Government have no information. 
(2) (a) and (b). No compensation was claimed. 

CONGESTION AT HYDBRABAD, SU.D. 

287. ~ . W. l'tI. Hunanally: (a) Is it a fact that the Indian portion 
of thc city of lIyderabad, Sind, is very congested' 
(b) If so, is the Cantonment at that place blocking the way of the 

e%pansion of the city on the hill , 

111'. B. Burdon: (a): Government u,nderstand that this is so. • 
(b) Tile Cantonment area is said to be blocking the expansion of 

the city in one direction, but this Government understand is not the 
only direction in which the city can be expanded. 

REMOVAL OF HIDElLABAD A . ~ . 

238. *J[r. W. M. Huaaa.nally: (a) Did the Government of India 
appoint a committee last year to consider the question of ~ ~  ~f 

the' Cautollment of Hydcrabad, Sind' 
(b) If so, what was the personnel of that Committee t 
(c) What were the terms of their reference Y 
(tl) What were their' re(.'ommendatiolls Y 
(e) Were their recommendations communicated to the local Munici-

pality Rnd the Bombay Government Y 
(f) If so, ,¥hat were their replies' 

• 
Mr.'".' Burdon: (a) Yes. > 

(b) Lieutenant-General Sir Walter Braithwaite, K.C.B., tlie then 
G ~  Ofthlcr ~ f  Western ~ I ~ ; E. J. Boly,s, 
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Esq., I.C.S., Collector of lIyderabad (Sind) ; 1.1r. Chatul'llinglt Ailmal, 
Vice-President of the Hyderabad Municipality; Lieutenant-Colonel 
N. C. Bannatyne, representative of the Hyderabad Cantonment Com-
mittee; the Honourable Member himself; Lieutenant-Volonel H_ N. 
North, D.S.O., officiating Chief Engineer, Western Command; Mr. GOJ>al-
das Jhamatmal, representative of the HyderabMd Municipality; IJiimtc-
nant-Colonel E. S. J. Andel'llon, Controller of Milital'y Accountlii 'Vestel'n 
Command; and Major G. A. Kempthornc, D.S.O., Deputy Assistant 
Director of Memcal Scnices, Western Command. 

(e) To investigate the question of relieving the exilolting congel)-
tion in the city of Hyderabad (Sind) and ·the possibility of locating the 
!,lonnal garrison in the neighbourhood of lIyderabad or elsewhere, thc 
new cantonment being built in accordance with the ppcscnt day con-
ditions governing the provision of military accommodation. 

(d) The Committee were of opinion that the best meanH of relieving· 
the exillting congestion lay in the transfer to the eiyil authorities of the 
land now occupied by the military cantonment. 
(e) Yes. 
(f) The Municipality stated that they were ulUlbll' to find the funds 

fo:r the proposed transfp.r of the ca.ntonment and tbe question bas been 
dropped on the recommend!a-tion of the Bombay Government who are 
also unable to provide fundli for, carrying out the measure recommended. 

COKPUSATIOlf ron. RrKov.u. or }hDIIlABAD C.a.NTONIIUT, 

239. "'Mr. W ... Buasanal1.7:· (a) 11.1 it a fact that Government 
• of India demanded about 2 lacs of rupees from the Municipality to com-
pensate them for the removal of the Cantonment of Hyderabad, Bind t 

(b) If so, what were the terms offered by the Municipality 7 

111'. B. Burdon: (0) No. 
(b) One of the conditions under which the Government of India 

were prepared to agree to the removal of the cantonment from its present 
site wall that no additional expenditure should be thrown on to the 
army eHtimates. 'fhe expenditure involved had to be borne by the 
local civil authorities. The approximate cost of the scheme reeom· 
mended for the removal and rqconstitution of the cantonment w:as 
estimated roughly at Us. 80 lakhs. The Municipality made' no offer. 

R_IIOVAL or CALCUTTA CAtiTONllENT. 

240. "'Mr. W .•. BUlI.naIly: (a) IIJ it a fact that the Government 
of India in the past bore all the expenses of the removal of the Canton-
ment at Cnlcutta or any other place t 

(b) If so, are the Government prepared to cOllsider the queetion of 
extending the same privilege to the city of Hyderabad, Sind , 

1Ir .•. Burdon: (a) I have been unable to ~  any (\RRe in which 
the militarY estin.ntell have borne the cost of removing a cantonment, 
the location of which was altered at the· request of th/3 civil authorities 
8lld the .. civil population. , 

(b) This qUe8tioD does nqt DOW arie •• 
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MILlTAB.Y POPULATION 0' HYDllUB.AD. 

241.. oIIlIr. W .•• BUlI&J1&llf: (a) What is the. strength of the 
military population of the Cantonment of Hyderabad, Sind' 
. (b) What is the total population of the Cantonment' 
(-e) What is the total afea of the Cantonment 1 
(d) How much of this urea iK built upon 1 
(c) Wllat is the population of lIyderabad city according to the last 

CCllSUil 1 
(n What is the total area of the city 7 
(g) Ho:w tlllll'h of it is built upon t 

Mr .•. Burdon: (a) 2,214. 
(b) 6,104. 
(c) 2,650 acres. 
(d), (e), (f) and (g). The Go\,erJlment of India have no information 

011 the Bubject, but are enquiring. I will let the Honourable Member 
know the re'Jlllt iI". due course. -

Mr. BarchaDclrai VilhiDclu : Is it not a fact that while the rich 
have expanded towards the Central Jail· site, there is no room for the 
expansion of the poor f 

Mr .•. Burdon: I have no local knowledge of the Cantonment. U 
· the I~  Member wishes to have the informllLtion, I can make 
enquiries. 

1rIr. S. C. SMhani : III there any proposal before Government ·to re-
move the small cnntonment at IIyderabad, Sind, either to Karachi or 
to Quetta, as a matter clf convenience to the city of Hyderabad , 

Mr. B .• Burdon : No ; there is no proposal of that kind at present 
before Government. 

POrULATIOM 01' HID.nAlAD. 

242. :;'Mr. W. M. );fus8an&1ly: What is the comparative density of 
population of the city and the Cantol'mont of Hyderabad, Sind' 

Mr. E. Burdon: The information asked for by the Honourable 
Member hus been called for and will be furnished to him when received. 

REMOVAL or H1DKRABAD CANTOn.lIT. 
243. *Mr. W. 1'4. Hus8anally: (a) Is there any proposal before 

Government to l'emove the small Cantonment of JIyderabad, Sind, either to 
J(A.raehi or Quetta as a matter of retrenchment.f 

(b) If not, will t.he Governmeut consider the proposal , 
. (c) If such n proposal has been before Government, have they 
decided to remove it f 
,. (cl) 1£ they have negatived thE' proposal, what has been the impedi-
~~  . 

Mr. E. Burclon: (a) No. 
• (b, (c), (d). No, t,here can be no quutioli of relOovin,...the 0.:. 

· tOllDlent elsewhere 81 a matter of retreDchiDeDl;. 
• 
• • • 

• 
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Nn CAN'!ONMBN'l' AT KniDRI. 
m. -Mr. W ••• ;B1I8I&D&lly : (a) Is it a fact ~  a new.cantonment 

is being built at Karachi by extcnding the present Cantonment to Drigh 
Road' 

(b) If so, why can110t the II;}'derabad Cantonment beshifte'd to 
Karachi 7 /-

JIr. B. Burdon: (a) No. The proposal to extend the existi\lg 
C!untonment ~ the Brigh Road aerodome is still. under consideration 
Blld hall not yet taken definite shape. 

(b) This question does not at prelilent arise but I may explain that 
apart from evorything else there would be the same financial difficulty 
in the way of rell10ving the cuntoIUllent to Karachi all at present bars 
its removal to the tmggested site at Kotri. . ., _  _ 

FAILUltl 01' BANJUl. 

245. ':'Mr. It. C. Neogy : With reference to the reply to starred question 
No. 108, <luted the 3rd July, 19:!:l, will Government be pleased to state 

~  it iK a foct that a few other Banks failed about  the same time 
all, or ~  the failure of, the Alliance Bank of Simla, Limited' And if 
so, ~  Government have tnkclI, or propose to take, action similar 
to that take'll in the case of tbe Alliance Bank of Simla, Limited f 

The Honourable Sir B.aU Blackett: Government .have seen reports 
of the failure of one or two small bunks. 'I'he answer to the second 
part of the question jll in the negative. . 

lIr. Harchandrai Vishindu : Will G ~  be pleased to lay 
down any policy with regard to their assisting failing banks in future Y 

The Honourable lir Buil Blaokett: Sir, you drew att.mtion to the 
fuet that Rupplementary questions became a debate' the other day; and 
as we Ilre to l1a\'e a debate on Wednesday, I suggest that the question be 
postponed till then. 

Dr. BaH La! : MllY I ask what object the Government had in view 
in extending their sympathy to the Alliance Bank Y 

Mr. Presid.nt : That does not arise out of the question. 

Mr. I. O. Shahani : Will Government be pleased to! mention ilia 
names of the banInl that have to their knowledge failed about the time 
of' the failure of the Alliance Bank' 
The HODourable Sir Buil Blackett : 1 hav-e not the names ill fl'ont 

of me, but 1 shall be ready to give the names to Honourable Memben on 
lVednesday. . 

PUBLICA'l'IOR oj' CORRlSl'ONDENCB lUI ALLIAND. BANl[ J.4.ILURJI. 

t46. ';'Mr. K. a. Neogy : Will Government be pleased to publiah the 
correspondence that passed between the Government of India and tU 
~  of Stat(' in regard to action tnken 'in connectionwitn the f ~ 

of the .A.llinnoe Bank of BimIn, Limited' 1 

, The Honourable lirC.B.dBIrUbtt : Govet''nmetl.t do tt.,-t ~. ~  
~  the correspondence. 
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JJ,. B .•. Gaur: Seeing that the Government is in & qU&ndaq, re-
gurding the end from which their initiative' came, will not the Hopout .. 
able the Finance Member avail himself of the opportunity fYf publishing 
the correspondence so that we may be able to alJcertain the exact origin 
of the initiative regarding the support given to the Alliance Bank 7 

The Honourable Bir Baan Blaokett : Sir, in view of the fact that 
Oovernment is not in a quandary, the rest of the question does not arise. 

1Ir. W. II. Hull&D&lly : May I inquire if the correspondence on the 
qnestion is ('onftdentilll. 

The HODOurabie Bir Baail JPackett: The Government of India's 
correspondence is always confidential. 

RAILWAY ESTABLISBMINT ROI.L8. 

1407. "Bai Bahad1U' Lr.ohmi Pruad. Binha: Wiu the Government 
be plesstld to state what pl'ogresl'I has been made in the direction of 
compiling and publishing an Establishment roll of each of the Railway 
Admiuil,lt"rations of India T 

1Ir. O. O. lim: The attention of the Honourable Member is invited 
t.o the answer given on the 9th July 1923 to Question No. ~  by Mr. P. L. 
Misra. 

lIr. S. O. Shahani : Will Government be pleased to state how ea.ch 
Railway Administration is carried on without an establishment. roll , 

Mr. G. G. 8im : ERtabJishment rolls ure maintained by oaeh indiviHual 
·Rallway. This question, I understand, l'efersto the printing ancI publish-
ing of tlal' rolls for the whole of India. 

Rir.AllATION OF JUDIOIAL .. nD EXECUTIVE FUNCTIONS. 

~. *Rai Bahad1U' Lachmi Prasad Sinha: (a) WiD the Government 
be plellHed to state what action they have taken in the matter of separation 
of judicial and executive funct.ions , 
. (b) Ha8 the Government any report as to how many of the Pro-

vinces are considering the question of such separation and how many have 
actually Hel'arated the functions , 

(c) If RO, will the Government be pleased to state the names of sueh 
Provine.". Y 

The KOJlourable"Ur :tJaJoolm Hailey: (a) The Honourablc Member 
iR referred to the Rcsolution of the Government of India in t.he Home 
Df!partment No. F .. 196 .• ~  ~ the 7t·h .December 1921, published 
in thf' sl1pplemf'nt. t.o the" Gaiette of India." '. 

(b) and (!!). The ~  of t.he United ProvinceR and Bihar 
and OriR!IIa b:lve ~  pl'oposaJs to the Governm,ent of India. which are 
under con9idflrlltion and acco'l'dingo to information ftYllilahle the question 
is' heingo cxamltlf'd by cert.ain otherTlocal Governments. Sepllration 
hilS not. yet tAken pla('e in Rt:\y province; as the Honourable Member 
pel'baps realir.t'!I: t1:te matter is one in which t.he ihitiuth'e rests in the 
first ingltance w:th uMal Governments, who fhoc handicapped at preRcnt 
1>' ~ stringency. • 
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1Ir. Jlarohandrat Vilhtq.daa : Sir, can the Government of India-.tate 
whether they propose at any time hereafter to eonsider the question for 
the whole of Inelia , 
The Honoura.ble Sir Malcolm BaUey : As soon as we receive the 

recommendations of the other IJocnl Governments who. we know. are 
considering the question, we shall of course take up their proposals, 
because they may need lcgislation : we shall then have to decide whether 
such legislation shall be put forward and in what form. 
Dr. Nand La!: Has the Government of India any knowledge 

whether the Punjab GO"ernment has taken any steps in this direction, 
namely, t.he sf"pnration of judicial from executive functions , 

The Honourable Sir Malcolm Ba.iley: I do not remember to have 
seen any recommendations from the Punjab Government. 

1Ir. E. Ahmed: May I ask, Sir, about the Government ~ Bengal, 
whether they have in their opinion or in any 'eIther way requested the 
Government of India that they would like to have the separation of 
judicial and executive functions' 
Mr. President: These questions, which relate to the Provincial 

Governmf"nts, ought in the first instance to be asked in the local Councils. 
IIr. K. Ahmed: But in view of ·the fact that the Honourable the 

Home Member has referred to it, a supplementary question, according 
to the rules, to elicit further facts on the subject does arisc. 

• The Honourable Sir Malcolm Hailey: Our position in the matter 
is l,?-rgeb' conl't'rnf'd wit.h the consideration whf'!ther legislation is re-
quired for any steps that are taken in this direction; the necell88.ry 
T)J'ovision for finanef'! will (,f coursf" lie with the Local (lovernment. We 
hll\,c Meen the 1'eport of the Committee appointed hy Ben,:o:nl but" 1'10 far 
SR I am awarp, the Bengal Government. have not suhmitted· to us any 
recommendations on the subject. Certainly there have been no proposals 
for legislation. 

STAPI' SBLBCTJOM Bonn ENQUIRY CO)(MJ'I'TD. 
149. *:aai Baliadur Laobmi Prasad Sinha: (0) Will the Government 

be pleased to state whether the Staff Selection Board Enquiry Committee 
has finishf'!d their labours , 

(b) If so. will the QpvermilPllt he pleased to place a copy of such 
report on the table of this House , 

(e) If nnt, wm the Government be pleascd to state whether they pro-
pose to expedit.e the enquiry wit.h a view to an early submission of  the 
report , 

The Honourable Sft'Malcolm HaUey: (0) No. 
(b) Doell not arise. 
(e) It is Ilnpf'd that the Committee will conclude itA work during 

the preRent. RCRsion, and submit its report to G.ovemment. 

S S I S ~  lh. 'RU.HIWAW nAS, B.A., AT ABBOTTABA'D. 
!50. *Bha.l Man Singh: (a) Is it a fact that when an additional 

Senior A ~ V  rTeachet"s post. was created in July 1922 
at . ~I  one Mr. Bhagwan Das, B.A., B.T., & Teacl1er ~  ~~ f.  

. . ,. 
,. 



• 

BtIb-prot6m in tho Senior grade, was superseded by one ~ . 
a Teaoher rar junior in service and inferior in educational qualifications , 

(b) If so, will Government be pleased to give reasons for this 
supersession , . I 

(e) Is it also a fact that the record (11 service of Mr. Bhagwan'Das 
has Been good and approved of by all his superior officera , 

(d) If so, do Government propose to consider the ~ of Mr. Bhagwan 
Das and appoint him to the new Senior Post t 

111'. It. 8. D. Butler: (tJ) The answer is in the negative. M. Masud-
ul'-Rahman was appointed Bub·protem as 3rd master on the 20th Decem-
ber 1920, while IJaia Bhagwan Das was appointed sub-protem to the 
same grade as 3rd master, at a later date, namely, the 13th June 1921. 
M. Masud-ur-Rahman is senior in his grade to Lala Bhagwan Das and 
has been confirmed in that grade. 

(b), (c) and (d). In view of the foregoing these questions call tor no 
reply. 

EXOLVIION 01 BBAGlln nOll DBOtALI C!Jrl'ONHEM"l'. 

261. *W Babadur PaDdit 1. L. Bhargava: (1) Are the Govern-
ment aware that on 28th February 1923, Sir Ibrahim Rahimtulla, Leader 
of the Bombay Legislative Council, gave assurance to the Council that the 
" Government of Bombay hflve Ilh'eady recommended to the Government 
of Indifl to fxc]ude Bhngur from thf' limits of the Deolali Cantonment" , 

(2) (a) Have snch recommendations been received by the Government 
of India f 

(b) Have the Govei'nment taken into consideration thcse recommenda-
tioDa' . 

(c) n not, when should the decision of the matter be expected ,. 
111'. B. Burdon: (1) On the date menti'oiDed, Sir Ibrahim Rahimtulla 

IIItated in the Bombay Legislative Council that the Government of Bombay 
had decided to recommend to the Government of India that Bhagur 
village should be excluded from the cantonment limits. He did not MY 
that tile Government. of Bombay hnd already recommended the exclusion 
of the village. • .,' ." ...... "11 

(2) (tJ)-(c). The attention of the Honourable Member is invited to 
the reply Jriven on the 10th July to the questions asked by Mr. Joshf Oil 
the /IJ&Dle subject. 

Mr. S. O. Bhahani : Will Government be pleased to state if in any 
plaoe readjustments of municipal and cantonment limits are done without 
reference to the Government in the jurisdiction of which that place 1s 
situated, and secondly, are Government aware if the Bombay Government 
have satisfied themselves t.hat in the f'.xelusion of Bhagur from the limits 
of the DeolaU Cllntonment no risk is involved to the trooJls stationed at 
Deolali' 

IIr .. B. Burdon : The answer to the second part of the question was 
given in my reply to Mr .• Toshi's clueation on the same subject. The 
Bombay Government did give an 8S8m'ance that sanitary control could be 
maJntajned as' a matter of administration by.the civil authorities and on 
that ~  it was decided that we sboul<l exclude the village. As 
•• .-1 



• 
LB8l1LA.Tll'lI AII ... Y. [llta 1ULY ~. 

~ ~  :flr9t part of. the, questilln, an alteration 01.' ~~~  limitl 
is not carried out without refet'enell to the Government of India. I am 
unable to make any statement about ~ . 

CU88U'lCATIOH or POLITIOA.L EXl'BHDI'PUIE. 
. 152.· Oolonel Sir Henry Stanyon: (a) Is an order ever issued 
under Section 67-A, (3) (,,) of the GQYcl'llment of Iudia Act, or any 
decisioll given ullder 67 -A (4) ot' the Act which h8K the effect of classif)!. 
ing as Political expenditure which iK not recorded under the maJor head 
,. Politieal " T 

(b) If p.o, what is the reason for the distinction T  , 

(c) 1£ Fl1cb an order is illfmed nnder 67 -A (:1) (1), 01' it a decilJon ia 
given under 67-A (4) ha"ing t.hiK effect, is·theadvi(!.e of the Auditor 
General takf'n before the order is ~ I  or the decision given' 

The Honourable 8ir BuU Blackett: (a) Yes. 
(b) 'rhe existing Rccounts classification has closer reference to the 

department in which the ~  o('curs than to the object of the ex-
pellditm'l' or the grounds on whieh it illl Rllllctiolled. For ex",mple, expendi-
/ tUfe in the Public Works Department 011 buildings 01' other works 

~  hy a non-commercial U('psltm('lnt has to be ~  ulldm' the 
~ cla8E'ifi('ation under the head 'Civil Works.' But when it 

happellH t.hat such a work is re'luirp.d on political Ilrotinds, it may be 
c1a.Qsified lVI' political' under Sent.ion 67-A(3) (,,) ()f the Government of 
India Act. 

(c) It is not. necessary to obtllin the sdvict' of the Audit.or Gencral in 
lIuch' a case. 

R.\T!B PAYABLE ('N BILlS OJl' EXCHANGE. 

253. • Oolonel Sir Henry Stanyon: (a) Will G ~  b. 
pleased to IItatc whether they are 8WRI'tl of the widespread dissatisfaction 
in eomml'JlCial circlet! caulled by the decision of the }4'inance Department 
not to undertake lcgislationon t,he lines of the Honkong Hill of Exchango 
Ordinance, 1921, definitely laying down ,vhethel' a. PaMt Due Bill of Ex. 
change is payabltl at the rate of exchange ruling at the date of the ulti-
mate payment or at the rate of . ~  ruling at the dat.e of maturity' 

. ( b) A ro Government aware that tlll'ir action in tltis Tespect is directly 
contrary to the considered, emphatic ·and unanimous opinion Of the A_oel-
ated CllamherH of Commerce ot'inl\ia lind Ceylon' 

(c) Will GovcTDment be plem;Pll to give the nllme of any Cbambpr of 
Commercl' OJ' Pllblic Body which dor" !lot ravonr I ~  on tIle linpl4 
il!dicat.pd hy the ASlJociat.f!d ·ChambprK T 

The Honourable Sir Bui! Blackett: (a) and (b). Govemmellt 
~ awarr. that mlmY of the Commer(lial community. j j ~ thoMP 
represented on the AAlloeiated Chambers of Commerce of India and deyton, 
are anxiOllR fo1' this legislation and it was prell88d upon Govemment. by 
thf' latter body. GoveMuriE'llt, ha.vp, however, so far been ,1l11wining to 
undert.nk.· . ~ f  in t.he ahRPn('(O of pract.ical unanimity in comme1'cial 

~ I  



(e)'l'hl Jegislauon ~  ~ not favoured by the lndiau Mer-
chants' Chamber, Bombay, and by t1e Bengal National Chamber 'of 
Commercu. 

lIr. ··S. O. Shabani : Will Government be pleased to state if they 
would recollilider the opinion of the Alltlocillted Chambers of Commerce of 
India and Ceyloll with a. view to . uudertaking legislation on the lines 
recommended by the .A.liwciated ClWmbera f 

The Honowab1e Iir Baail ma..kett: I think I have already 
8Ilswered 1Ju!.t queation. 

L.alSLA'I"JO)J BE Dnoll.c. SUITS. 

2M. • Oolonel Sir Belll'Y ataDyoD : (a) 1» Government aware tha, 
as II. l'cllult of the dccifilCllI 01 t1w ~ f  lJilol'ce l'ourt lust year in the 
case of Kt'yell v. Keycli tUld (jm!J, I:L conflict of judicial opillioll and a 
diversity 01 prllctice IS g'l'uwillg lip ill thc I.mliull High COllrtf'l, wItel'e some 
Honourable Judges takc the view that. Ulllll'l' the Oovcrumeut of India Aot 
of 1M61 tIte Iudian IJt'gislatUl'c lI'iI:'; i.ucollll'ckllt. to coufcr jurisdiction 
upon Courts ill thiH COtilltl', to ~ .~ a Jllltl'l'iuge In'twccu persons not 
domiciled ill I lidia, amI 1 hal, COlJS(l(ltl(,1I1Iy, t hoilgh ISllch ptll'ISOllK' lllay have 
been mUI'l'ied Hud lllay still Iw re!;idcllt, aud though the matrimonial offence 
giving It right to divol'lle may hllve 1,Nm cotumitted, in India, no valid 
decree of divorce call be plI.I!sed under theludian ])ivorce Act (IV of 
1869) , 

(b) Does Government contemplate the introduction ()f legislation to 
ensure-

(i) that the Courts in India shall give effect to thcjurisdicti_. 
which Act IV of 1869 purports to confer on them. : < 

Hi) that suob Courts shall not be competent to question the power 
of "the Indian Legislature to confer such jurisdiction : and 

(iii) that in matters of jurisdiction in India such Courts shall not 
hDld themselves bound by the decisions of foreign Courts 
. which p088ess no territorial jurisdiction in this C011Dtry , 

Mr. M. S. D. Butler: (a) Yes. 
(b) The  Government of Indict have addressed the Secretary of State 

in . the matter. 

AKIlNDYBNT 01' IHDU.. DlvoROlII ACT, • 

155. • Oolonel Sir Henry ataDyon : (a) Is Government aware that 
an am8l'ldment of the Law of Divorce has been approved by both HOUSel 
of Parliament in England and is about to be enacted whereby a wife will 
beoome entitled to obtain a dissolution of marriage on grounds similar to 
those available to a husband , 

W (b) If 80, does Government contemplate.legislation for a similar 
8lDeJlciDtent of the Indian Divorce Act, 1869, or does it intend to leave 
,uah amendjuept to ee introduced by way of a wprivat,. Bill ,  . ,.' . . .... 

• • 



WlGISLAT1YJ: .&.S8l1IlBLt. 

1Ir .•. S. D. Butler: (a) r!'he Government of India,have no official 
information but have seen statements in the Press in the, lJ8llIe of the 
Honourable Member's question. . 

(b) Until the Government of India have seen the enaetmeat m 
question they are unable to make any statement • 

.FIlU,NCB DBrA.'B.TK •• T LIrrr&.ll. TO b»U.N MUCIUNTS' CHUIB ... lUI 
ALLI.6li10E .8UK FAILVU. 

206. -III'. K. O. 580'1; With relerence to answer to Sir SivaBw&ID1 
Aiyer'squestion regarding the Alliance Bank. failure, on July '5th, has the 
attention of Government been drawn to that part of the Judgment of the 
Chief Justice pf the Bombay lIigh Court on the appeal in the Imperial 
Bank case, in which he observed that " Mr. McWatters, in reply to ~ 

Indian MerebantN' Cbamber, used language whieh caDnot be eatilly re-
cOD-ciled with what ill ~  diticlosed " t 

The Honourable Sir Basil Blackett: Y cs, l would refel' the 
lIonourable ltlembcr to the 8UtiWert; which 1 have already given ill reply 
to other Honourable Members. GoVel'UIDellt's letter to the Iudian 
Merchants' Chamber did not rcft'l' to t.he arrangements between Govern-
mellt aud the Imperial Bank by whieh the latte1' were put in a pollitioD 
to take action. 

Ilr. HarchaDdrai VilhiDda.. : Vi Illi such language, if Wled by 
Mr. McWatters, used for a sct purpotiC or accidentally1 If the first, 
why , 

The Honourable Sir Buil Blackett: I. think the answer will be 
given on Wednesday. 

Dr. BaDd Lal : Will the Government of India be kind enough to 
enlighten this Asaembly in clear words as to what Will the object in view 
which actuated the Government of India in extending their sympathy tel 
the Alliance Bank , . 

'1'hI Honourable Sir Buil Blackett : In .so far as that question baa 
not been answered ~  it will be answered in the future. 

lJrD.IAN SUlliES AND WORKMEN'S COIlPBl8J.T10N ACT. 
25'1. ·Mr. K. O. Neogy: Will Government be pleased to .tat. 

""hether any reference has been made to the Board of Trade in England OD 
.the question of providing the Indian seamen employed in vessels regia. 
te.red under the English Merchant Shipping Act of 1894, an alternative 
t'emedy under the Indian Workmen's Compensation Act , . 

The Honourable Mr. A. O. Oha.tterjee : The attention of the Honour-
able Member iN drawn to the reply givcu to a Himilar but unatarred question 

~ by Mr .• Joshi on tbe 2nd .July laRt. ' 

Mr. K . .A.~  : lIave the ~  of Iadia, 'especial11 hq.s D11. 
H-onourable FrIend Mr. ChatterJee's DepartmElnt referred the iIlatter to 
England, to the Board 'Gf Trade, at all , , 

t 



• ~VI II  aD us.au. 

'rhI Hcmourable 111'. A. O. GhatterjM : We are in oommunicatioD with 
the Secretary of State and not with the Board of Trade in the ftrIt 
inIt&Doe • 

• JIr. K. Ahmed: lIave the Government of India referred that matter 
to the Secretary of State in England sho,wing our demands, Sir' 

EXCLUSION OF BBAGUB ROJ( nmLALl. 

258. *Mr. It. G. "gele: (0) Have the Government received aD1' pro-
poul from the Bombay Government recommending to. exclude the village 
of Bbagur, near Deolali, Dil!triet Nashik, from the operation of the Canton-
ment Act; and if so, on what date f 

(b) When did the Government first receive a petition from the resi-
dents of Bhagur in connection with their grievancea under the Cantonment 
Jlct , . 

(e) Has any and what final order been passed in conneotion with this 
matter' . 

(d) If thc reply to part (c) be in the negative, when is such an order • 
likely to be passed , and 

(e) Were Octroi and Licence fees collected from the .villagers during 
any part df the year 1923 , 

IIr. B. Burdon: The attention of the lIoourable Member is invited 
to the reply given on the 10th July 1923. to questions asked by Mr. Joshi, 
Nos. 186-198, from which he will note that the Government of India have 
decided to exclude Bhagur village proper from the cantonment of Dto1ali. 

UNS'l'AHRED . ~ S I  AND ANSWER. 

GOVERNMENT CONTROL OVER COMPANY-WORDD RAILWAYS. 

109. Bai T. P. Mukherjee Bahadur : Will the Government be pleased 
to state whether the Government is now taking steps to take charge of 

~  as soon as ~  term of the company is over , 

'!'he Honourable Mr. O. A. Innes : The Government is taking the 
steps necessary for taking over the East Indian and the Great Indian 
Peninsula Railways on the expiry of their leases. 

~ ISI I  OF A TUG FOR THE IRAQ RIVER FLEET. 

Oaptain B. V. Bassoon (Bombay MillownerH' Association: Indian 
Commerce) : Sir, the question of which I have given private notice runs 
as follows : 
II 1. Hili the Government of Indill lel.Q au article ree.antI,. pu.blished in an Indiaa 

Dllwspaper on what il described liS :l ~  of reckless wllste of the Indian taxpayer'. 
money' It id alleged thnt ill 11116 the Government of In<1ia agreed to terms whia.h 
proved to bo grossly extravagant for tho acquisition of a tug for the Iraq River 
Fleet. • 

• ~ Are the facts a8 stated in lhe article iD queltion, and if 80, why did the 
Government of India ineur any upenditure from lJaliau. revenuo. on hiri., a river 

•  • ~  tor ae ill IIl11opotamia' ". '. '. . 



• 

Me. :11. ,"'n (Army tiecret&ry): The .G~I L f .lndia 
han !Seell the article in question including the liuggeet.ion whiab. it coot .. 
that it was extravagances of the character mentioned that led ~  

ment to d9uble the IiAlt tax. The actual facts are these. 'l'be Wg ~  ... 
tiOll loftas'tlLlren rip by the HtraitH SettlemenUi Authorities ~f f His 
Majesty's Government and t he Straits Settlements Authorities "fixed the 
terJWI on which the tlJg was acquired. No pay.ment in rtl8poot of the tug 
was made from Indian l'evenue!!!. 

MOTJON POR AD.JOLJRNMEN'J' O}4' TIlE ASSEMBLY. 

QU.STION OF UIIKlIl'LOYJlBNT. 

Lieut.·Colonel H. A. J. Gidney (Nominated: Anglo:.mdhlnM) : ~  

1 uk for leave to move the adjournment of the House of which I haw 
already given notice. The notice iH in theHe terms : 
.. The UPllUlJing condition lending to ulll'urulldeti tlcollowic ul'lu,l/lvlIl ill llll(i" due 

h. tht' uuewl,loywellt of middle da.>IctI, Domiciled Community :lud l/uliulIlI." 

lSir, ill Bilking for your pcrmissioll for leave to move tbe adjournmeut of 
this HoWIe, I fed 1 mUKt demonlltrate to you before you grllut it that uot 
only is it I.L matter of urgency but it iH of recent occurrence. 

Th. Honourable Sir Malcolm Hailey (Home :Membcr) : May I ask 
purely aH a matter of form wul procedure whether you are prepared to 
give leave to move th4e adjounlment of the HOUtJe , 

1Ir. President: At present, from my knowledge regarding the ques· 
tion which the Honourable Member proposes to raise, it appears to me to be 
neither urgent 1101' definite in the KeDKe in which tholle worUs are used in 
the rules. But if the Honourable Member call draw my attention to any 
eveut of recent occurreuce which bl'iug it within the scope of the rule, I am 
prepared to hear him, but otherwise on general grounds it is not within 
the scope of the rule. 

L .~  B. A. J. Gidney: I thank you for the ~ . 
but after what the Honourable the Home Member h@.s said, ~ fear that 1 
shall not be successful.' ... 

ft, Honourable air JIalcolm BaUey: 1 wa.s not opposmg it. I 
was asking Ulerely in the general interests of procedure. 

Lieut.-Oolonel H. A. J. Gidney : We artl ill cloudland, but I may ¥a1, 
that ,the situation is very acute and those Members who come from ~ 
capital towns of India will ~  me out when I state here that the poli. 
tion in those places is certainly ODe of great acuteneBB aud Ul'Iency. I 
refer particularly to Calcutta where the local press has given great pro-
millenec to the Hil nation ; J I·dt", nlflll tel Bomhl!)'. I think that the pub. 
licity given to th.is matter r('cently .in the public press shows that althouah 
the ma.tter of unemployment hUH becn one of SOUle duration, yet, I think 
that since the publicatioll of the Inchcape Committee's Report the whole. 
sale 'dismissals from thc Railways and variollH Government DepartmeDts 
have accentuated matters to such an extent 811 to really give it a com-
plexion of ,urgcucy, such a; undoubte,dly ~ ~ to-day in the ,carital ~ , 
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not &0 much in the mofUHSil townH. 1 therefore !Jubimit, Sir, witD all re.pect 
to :tho Uo.nourablc the lloW:e ~  that it iii l'cally Ii mllttel' of ~ f 

awdl ~  with you to adjourn ~  110 that we can from tlw ~ 
of this House proclaim to all India aJld variouli Provincial G ~  

the circumstanceli ali to the &.Cute condition of, unemployment alDoaitt the 
middle el..,... I' specify the middle claHHCH, PHlll'cially the })omioil«1: Com-
JUunity, and nor the general situation of lIuemploYUll'lIt with which this 
Hou"e cannot coJ?t' and with which no UuvarQnlent (:I,luld (,lope. I there-
fore . ~  that,.t is a ~ . o!e:x:treme urgency and tht ~  accen-
tuatIon renders It recent In orIgIll. 1 
Mr. President: I am afraid the Hanourable Memher has mistaken 

the bearing of the rules. The rqie, 88 I think I have explained, providea 
an opportunity for Memberfol of this House to draw the attention of Gov-
ernment to a matter of recent occurrence which could not otherwise be 
discl1ss('d under the ordinary proced1\r1" of the llouNe. 'fhe matter to 
• whic'h the Honourable MI:'Illlwr is ~  Dllmely, the allpalling con-
dition of tht' middle chlNKes dlw to unemployment is a 1IIatter which, 

~  urgent in his rt'lldin:; of tht' "'OJ'd, i" llOt. tU'g'cnt in the !Jense of 
the rule and thercforc I am ufl'aid I CRnllot Ildmit it. 

The Honourable Sir MJ,lcolm Hailey: I walillot OllpOllillg the Honour-
able l\IeJUber ill auy wily ; l Willi mercly acting in what 1 conceived to be 
the ~ of tilt' ~  of the Huuse ill iu,king the l'reliidcllt a ques-
tion all to the admi88ibilit.y or otherwifolC of such a motion . 

• 
~ LAN)) ACQUIHI1'JON A E E ~  f~ . . 

Ilr. II. S. D. Butler (H'ccrctary, DIlp,arhrrcnt 01' ~ .I  
and Lands) :  I be" to prel\cnt the rl'purt of the ~ ~  ~ to which 
was referred the Bill further to amend the Laud AcquiHition Act, 1884, 
for certain purposes. 

THE INDIAN ELECTRICITY (AMENDMENT) BILL. 

The ROBOlUable Mr. A. O. Obatterjee (Industries Member) :  I beg 
to move for leave : 
•• To 'bl.troduce a Bill further to amend the Indian Electricity Act, 1910." 

'rhe House will remember that last year we passed a Bill to amend 
the Indian Electricity Act and to bring it up·to-date. At that time 8 

~  was introduced in the Bill enabling a licensee under the Act to 
have trees that endanger aerial lines to be removed under the orders of a 
magistrate. At the time, Sir, the framers of the Bill overlooked the fact 
that in the word' liccll!1ee ',we were 110t including railway administ.rations . 
.As Members are aware, a ~  mallY railways now are electrifying' some 
POl'tiOllR of their lines, especially in the suburb,!! of the big citif'R, Rud It 
diffic,'1ty'hu!oI arisen with regard t.o the powerH of fjJ.csc railways to exercise 
, tile $amc privileges 8S are now enj\)yed by licensces under the Act. This 
is I&. small Bifl which aims at l'em'bviJ1B,."this dftBculty. 'Th! ~  of 

D ~ 
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Objects and Reasons explains the purpose and I hope that leave will be 
granted. 

111'. Preltden\: The quelltion is : 
C C That leave be riven to introduce a BW fv.rther to amead the IacUan ElecVWt, 

Act, 1910." 

The motion was adopted. 

The Bon"'ble Mr. A. O. Ohatterjee : Sir, I introduce the Bill. 

THE INDIAN PORTS (AMENDMENT) BILL. 

The Honourable Mr. O. A. Innes (Commerce Member) : Sir, I beg to 
move for leave : 

•• To introiluce n Bill further to anlcnd the IndiaJl PortJt Ae" 19011." 

I do not propose to detain the lJoUIiC over thililittle Bill, which is fully 
t'Xpluined in the Statement of Objectll and Heasons. It is designed to 
remedy a defect in the Indian Ports Act, which has just come to our notice. 
It is a rather serious defect, because 811 the law stands at prellent, I.Jocal 
Governments and Port Trusts have no power to regulate the disposal and 
the discharge of oil in ports and harbours. That is the object of this Bill. 
It is merely an enabling Bill. Each Local Government will be able to 
decide for itself ~  such rules are nece88ary in the particular circum· 
stal1ces of each port. When the rules have .been framed, the law requires 
that they mullt be published for three months in order that an parties 
interested may have an opportunity for objecting. 

111'. Prelident: The question is : 
C C That the Report of .he Bell'ct CODlDlittce on the BUI further to ameBel the 

ABt, 1908." 

The motion was adopted. 
. . 

'lhe ~  111'. O. A. IIlDII : Sir, I no:w introduce the Bill. 

THE INDIAN STAMP (AMENDMENT) BILL. 

The Honourable Sir BasH Blackett (Finance ~ : Sir, I bee ~ 
move: 

c, That the Roport of the Select Committet! on the Bill further to amsad the 
Iadian Stallip A ~ 1899, be taken into coll8ideration." . 

As Honourable Members wil,l see from the Report of the Select Com· 
mittee, there is no difference of opinion in regard to what is now clause 3 
(i) and (ii). the operative portions of the Bill, but there is a di1ferenee of 
opinion 8S regardli promissory notes. I thiuk it will probably be for the 
convenience of the House, therefore, if I confine myself &t the present stage 
to moving that the repott be taken into consideration and thM wl!en we 
come to the clausell tbe1bselves we should deal with the difference of opinion 
that ~ ~  in ~ Stlect ~~~  in reeard to ~  n9t&l. 



Mr. Pr8llidfnt: The question is : 
II That the report of tho Select Committee 011 the Bill furtlwr to &mODd the lDcU&n 

S-.mp Act, 1899, be taken into coll8ideratioll." 

The .motion wu adol'ted. 

111'. Preaident: I propose to postpone clauses 1 and 2 and to take 
c1aUle 3 flrat. The question is tJlat clause 3 do stand ~ of the Bill. 

111'. K. O. NIOI1 (Dacca ~  : Non-Muhammadan Rural) : I 
beg to move: 
II That in cl&uae 8 (i), for the words and figures' No. 36,·No. 87 anel No. 52,' 

tbe WOldt ud figures I and No. 37 ' be lubltituted." 

My object is, as will be evident, to drop No. 36 and No. 52. Sir, when 
the Bill is p&88ed into law it will be very difJicult for any one who is not 
a Member of this House to find out exactly what these numbers stand for, 
unless of course reference is made to the principal Act. I find that the 
items in the Schedule to the English Stamp Act are not numbered at all, 
and if any such amendment were necessary to the English Act every item 
to be amended will have to be set out in full. Now, Sir, this is after all 
a very small matter. But I think that this is rather symbolic of the 
principle, or rather the lack of principle, that governs Indian taxation. 
Theile items, Government take it, are merely so many numbers; ., Do we 
want any additional l'CVCllUC 1. Then let Uti railiC the rates under this or 
that number; it dOCti not vcry much matter what these items stand for." I 
will place before the lIouse the statement from the principal Act with 
regard to No. 36, which I want to be omitted : 
,I 86. Letter of allotment of sharea in any company or propoaed compan,. or in 

respe:t of au,y loan to be raiBed by any company or ~  company, the aietiDc 
dut,. is olle &IID&; it ill propOlled to be railled to two allllaL" 

The next item which I propose to be omitted is No. 52 : 
II 152. Proxy. Empowering any perBon to vote at allY one election of the members 

of a district or local board or a body of mUlllclpal com.miseioners, or at aD1 one 
-tiDa of: 

(0) members of an incorporated company or other body corporate WhOM .toot 
of fundi is or are divided into Ihare. and transferable, 

(lI) a local authority, or 
(0) proprietors, members or contributors of the fundi of an1 inBtitution: The 

preaent stamp duty is one anna and it is propOIOd to enhance it to t. 
&IlJI&Io 

. Now, Sir, confining myself first of all to No. 36, we find that this 
relates to ~  of allotment of shares in a limited company. Now, this 
imJtrument is of mere temporary importance. It has been defined in an 
English case as representing the acceptance by the company of an offer 
to take shares. It is nothing more than that. It is not evidence of &111: 
proprietory interest in the shares, and as a matter of fact this has got to 
be exchanged for tl)c share certificate which is issued at a subsequent stage. 
As i'J well known, a mere Rllceptance of lin offer does not rcquire any stamp 
duty in other spheres of action. It is only in regard to the shares of 
limited companies, that wc find that the acceptance of an offer, which is 
rel\uirtd to effect the contract, has to be stamped. Having regard to the 
• ~~  of thi.s instrument, I do not think that the duty should be enhanced 
'\t all. ',fke dt{ty under the E!1.llish ..stamp Act for a letter of allotment 
lias long bellI! . ~ penny, ~ ! ~  ~  ~ ~ ~  ~~ ~~ § low ~. 
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wssmailltaiDed for about a century, And although EllIland eqarienced 
tiDaucial stress and strain of au unusual character in the last and ~  
century, it never occurred to the OhaucellOlof the E%ohequer"to :put fo.r-
~ lillY ,Proposal for enhancing ~ duty of thil! kind. ~.  

," The .ext item. 8S I have read ~  to this U()\lHC, pro.vides f ~ .  
duty un proxies, and I call thil! a tax 011 representation, because 81!1 1 have 
aheadY' pointed out, proxies are to be used not mereiyfor the PurPose of 
representation o.f the share-holders at meetings of limited. companies, ·Intt 
also at meetings of local aud other public bodies at which such reprellenta-
tion is permissible. Nuw, Sir, I put it to Government, is it wiae having 
regard to the present state uf education and business enterprise in this 
oountry' to inorease the tax onrClII'esclltatioll ill this DianneI' , T1Hlse two 
hems represent a tnlbstantinl item (If taxation on the formation of com-
l)8nies; 'Ashali been pointed out ill !!lOme of the opinions un thiH Biil'whieh 
have been cireulated to. UII, it would IJUt he at all ~ I  to. tax the fOI'1D8-
tion of cumpauieN in this WilY, when pnrticularly capital is Ilhy and there 
,is eompltrath'ely littlo cunfideuce ill illcorpOl'oted CUlll pall i.,s, JI'1ll1,hel'-
lllGre, 1 submit that ~  two. itcms lend I ~ peculiarly to. evasion. 
It'il'm of all. It letter of aUotnlcllt ill a JnatitH' Imrcly ~  the eomJllluy, 
rather the promoters uf the compally, IUld the "hllrcholdt,l's. if you in-
'I!'rease the taxation on the letter of allotlUent, pel'itupH the I ~ SI I  fol'-
I ~  will be dispellsed with, at lea,.; .. in the sDHtller companiell, and t&c 
staolp,duty eva.ded altogether, and t.he world would knuw nothing about 
It uDlcss the matter is dragged before a. court, which vcry seldom happens. 
With regard to pro.xies, yuu WIll only effectively diminiKh the llumbel' 
of proxies which are mude use o.f at meetings of cumpanies and public 
bodies, Rnd what do. you gain T If this ~  to,xaiio.n can be 
p.vadfod in this manner, do yuu think yuu will get any inerellsedrevenue 
hy your proposal 1  ] Ilhoulcl thiuk, 110t lit 1111. 

Now, Sir, although the llftllo.urable MI'. [nneH is the father of thiKHm, 
the Honourable the l!'iuallee Member haN stood sponllOr for it, I was 
wt)ndering whether, while coming out to India, the Honourable the Finance 
Member jettisoned his principles of taxatio.n 11K rather inoonvenient cargo. 
What is the principle wlderlying the Stamp' Aet in' England 7 The 

~  which seems to be recognized ill Englaud is that the rato sho.uld 
be so low that it will ensure a large revenue witho.ut any inconvenience to 
trade. It j" beld in England that high rateN al'e a direct inducement to 
i.wasioD. 0.1' to IIJl entire neglect of the requil'lite formalitietl, and therefore 
they lead to injustice where claims are disputed. Aud then again, coD)ing 
to shares and other commercial instruments, we:find it stated by well kno.wn 
8uthoritieii that taxation will tend to dri\'e away floating capital from the 
"Countries where Much enhanced stamp duty is imposed, Now, Sir, I ~ 
that since 16f)4, when ~  borrowed this partiCUlar form of taxation 
frum Holland, and during 8uccellSivc stageH when the·"tamp law came up 
for revisio.n, tho o.ne principle that the English financiers kept befo.re them 
WaH to maintain a low rate, wl),ioh had been shown by ex,Perience to yield 
a ,very large revenue. • •  • 
I think it iii thi" featul'e which diHtinguishes the ~~  system of 
]j. If' Ktamp ,dutl fr01l cf'rtain contillPn6al "Yltemlr. 

00 • I &bould Uke to know fl'om the 1l01lOUMbl, 
(., . --. _." -.. --.. -. ... ..... -_., 
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the Finance Member aM to what are the reasons which have led him to make 
a departure .in this respect from the well-known principles of English 
taxation. Now, Sir, I imagine, thAt my HOllourable friend, Mr. Samarth, 
is waiting to spring t10 his feet with his war-cry, " Help the transferred 
OepartmentH I" As iF! well kJlown, this Bill is intended to benefit the 
provinces, and I am not sure that my Honourable friend will not trot 
out the argument that, well, the provinces Ilre in lIuch a bad way that 
you must do all that you can to help them in regard to their finance. 
No"" Sir...... ' 
,lIIr. Pruident : Ordt'J:, order. The Honourable Member is getting & 

little wide of till' nuu'lt UUlll'I' thiH ('lulUw. 'J'hoHe rcmadcH might have been 
l'devullt. Oil t1w nlllill lllotion tJUlt tlw I~  of t.he Select Committee be 
taken illto ~ I  We art! heyUllll thltt I!Itnge. lIe and 'subsequent 
speakerH mUlojt contine themselveH to the issue raised as between two annlll 
and one. 

1Ir. It. O. Neon: The eft'ect of acceptance of my amendment will 
be to dimiuiMh fhtl rt'vellllf! which othf'rwise might be available to the 
pmvil1ee:.., 1111(1 tll/lt T think will be the mlljll argument that is going to be 
urgtld against me, alld therefore I thought I might all well auti(lipate the 
j ~  ill this mutt!!,', I'\ow, Sil', 1 will be very brief and bring my 
remark", til a llIOHl'. [find thut undt'l" the existing arrangements Bengal 
getH Us. 4 lakhl'! 9!J,000 annually as her Hhare of the unified postage and 
reVellllf' stamps, thiN Hhare being taken to represent the revenue share of 

~ unified stamp, .111<1 MlldrltFl Flimilarly gets RH. :J lakhR 50,000 annually, 
and Bombay UN. :l lakhs 30,000. Now, thiR amount is t.aken t.o represent 
thr Hale pl'oreetls of thf' one lluna unifif'd IItflmp f~  for t.hc purposes" of 
rf'\'elJllf' only, whil'h, 8'1 we kuow, ill a provincial aAAet. As the one anna 
Ht.amp is lIs('d fOl' l't'c('ipts amI for val'iolll'! other iUllft'uments also, it must 
he admittt·cJ that the rrvelllw d("'ived from the two heads to which I am 
referr'ing iN ~  slight ~ . I do not know whet.her the Government 
of TII<lilt al'c ill 11 position to makc any definite Ktat.ement with regard to 
t.hat.. T believe they are not, hecause it would be very ditllcult to make a 
calculat.ion so aF! to find out aN to how much t.he two particular items to 
which I refer yield ont" of the total aNsignment. which the dift'erent pro-
vinces get. But, Sir, what.ever that may be, it is not very diffieult ,for 
us to make a gueliS, and I am RUrc that r am not i'ar wrong when I say that 
fbe nrn.ount derived from these two itemR would be Mmparatively ~ 
gible,. and therefore the increased revenue that you ~  from doubling 
~ ~  heads of taxation will also he very negligible, if there be any 
Jncrease at hll, for I maintain that t.heRp. two itt"lllR, ~  themsel\,eR 
to ~  as 1hey do, will in the p.nd diRllppoint. thE' framers of thiR Bill. 

Mr. President: Amf'ndment ~  : 
I. In dauMI' 3, IUh'MIlf'tion (i), for the word" /lull lIgtll'l'R 'No, 36, No. 37 And 

~ . ;':l ' Buh8titut(' tll(' WOI'(l8 Imll flgurl'lI I und No, 37 '." 

The (jur!!oIt inl1 I ~ 10 put is thllt that amendnH'nt he madE'. 

'!'he Honourable Sir BasU Blaokett: Sir, MI'. Neogy has accused 
ble of jettillOning my pl'incipleH of taxat.ion as I crossed the seaR. T 
should like to ~~  him that, 80 far from doing Itnything of the s9i't, 
1 lWlllle both retalDed them and brought with lfle va.rious volumes 'about 
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tuation. Among them is an interesting ODe by Sir Nathaniel Highmore 
ontitled " Stamp Duties" ; unfortunately I have here only the second 
edition, which is dated 1902, and not the latest one. In that I find that 
in 1900 the duty on 'letters of allotment and letters of renunciation which 
llad previously been a penny was raised to six pance where the amount 
t(, which ilie letter of ll110tment (ir letter of renunciation relates is not 
less than five pounds. Unfortunately I have been unable to oJltain a 
fun ~.  of the exact rates of duty on stamps in England at the 
pTesent time, but I remember very well that since the war they have all 
~  raised; whetIlcr this particular one haR been raised or not I am 
not quite sure. But my r(\(lollection is that it has, so that the eompari. 
Ron that Mr. Neogy mnde between the rate of a penny and the rate of 
two annas is nlit quite 1010 much in favour of the British tax.payer 88 
he suggests. If he wishes to support t.he introduction of English rates 
of stamp duty into this country and will bring forward a Dill on the 
tmbjed, I shall be very happy to consider ho.w far I e!1n support him in 
taxing.the Indinn tax-payer. Mr. N.cogy's amendments refer to two out 
of the four specific duties which are raised by this clause. I should like 
to say that the reason why these particular dutieR are proposeci to be 
raised by an all-India Act is that it was felt by the Government of India 
that it was not desirable thnt on instrument.s of this pnrticulal' eharllcter 
there should be varying rates in the difierent. provinces. The provinces 
soon after the reforms came ill began to look to the stamp duties as a direc-
tion in which they could. raise the additional revenue which they needed 
from people who could well afiord t.o pay, and they were propolling to 
raise among otller duties these particular duties. TheJ Government 01-
India came kl the conclusion t.hat it was undesirable that this IIhollld be 
dealt with "piecemeal by the difierent provinces, and arranged to introduce 
a Bill altering these particular rates throughout India, ahd this is the 
Bill that we have ·before UII now. Mr. Neogy has quoted an opinion to 
the effect that these particular duties to which he refers will poHSibly 
interfere with the promotion of Companies for the development of India. 
Sir, I have read through all the opinions that we have received, and I 
think they are practically unanimous-I have hardly fou.nd a case in 
whieh they differ-practically unanimous in favouring a small increall8 
of these duties. Mr. Neogy went on to make a further observation that 
we shall get practically ~  revenue out of this. As a dialectical argu-
ment, if we will get practically no revenue, it would not damage the com-
panies. I am -unfortunately not in a position, as Mr. Neogy says, to 
give any real estimate of what will be the product of the increase of 
duties proposed in this Bill. One can make a guess that there is some-
thing like a erore in the total Bill, but it is only a guess and I do n"ai 
want to mislead the House by putting forward figures which the Govern-
ment do not feel that they can substantiate by any definite facts. The 
Hill, as Mr. Neogy right.ly says, aims at providing the provinces with 
~  small inerells(' of their revenues and thereby to assist them in pro-
v'ding Dioney for the transferred departmentR. So far as the Govern-
ruent of India itself is concerned, neither this duty nor the other duties 
will make any ~  difference to the total revenue of ~ Geverp. 
lDe:Qt of India. It wd.ll bring in lome lJQall SlUQ in the Nol'th·W.t 
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"Frontier Province and in Ajme., and help" two tanto ,,"0 toUuo I lImuld 
say-to reduce the expenses of those provinces to the tax-payer of 
bdia as a whole. But that is not a consideration of any importance. 
The importance of' this Bill, of this clause and of this particular duty, 
is that it will provide some smnll addition to the revenues of the provinces 
and from a class of tax-payer who not only can afford to pay but cer-
t1iinly in this im;tance thoroughly recognises that he can afford to pay. 
I hope, therefore, the House will not support this amendment.· 

The amencimente was negatived. 

Sir P. S. Sivaswamy Aiyer (Tanjore cum Trichinopoly : Non-Muham-
madan Rural) : Sir, I beg to move the omission of sub-clause (iii) of 
clause 3 of the Bill. This sub-clause relates to the enhancement of. duty 
on promissory notes payable on demand. There has been a very wide. 
spread opposition to the enhancp.ment of duty on promi88ory" notes. 
'fhese ~  are "Very largely in use all over India, not merely 
among the educated classes or among the m'oneyed classes in the towns, 
• but also among the agriculturists, among the small traders, among the 
illiterllte classes 1111 over the country. Almost all the opinions which 
hive been reccJ\'ed bear testimony to this fact that this is a clas8 
of instJ'llmentll ~  il:l, very largely resorted to all over the country. 
'l'hat may perhaps be saId to be just the reason why the stamp duty on 
them should be enhanced so that a large amount of revenue might be 
derived ; but 011 the other hand having regard to the prevalence of this 
class of instrument!! among small tradesmen in the rural areas and having 
regard also to the  illiteracy which prcvailR in these areas, it would be a 
source of great inconvenience and hardship to enhance the stamp duty. 
At preFient the fact that a promissory not.e payable on demand bears 
only a duty of one anna has come home to the knowledge of all people in 
the country. • But if you raiRe the st.amp" duty from one anna to two 
annaR, it will give rise, not merely 1:(\ inconveniences, but to seriousloS8 
and hardship. In the flrF!t place, the stamp duty of one anna can be paid 
by procuring an adhesive stamp of. 0111' nnna. But if you take it out of 
the cateJ!'ory of instrnments upon which one anna is chargeable. you 
cannot atftx these IItampF! and stamps of higher denominations will not 
be 110 easily procurable. 

The Honourable Ifr BalD Blackett :  I dol not ~ I  to interrupt the 
Honourable Member's Rpeech, but -I should like to pOInt out to him that 
he iF! under a misappreheDl'lion. t am very sorry that when his Minnte of 
DilJllent came ronnd at the "arne time ~ the docllment for signature 
J did not noticp thil'l point, But it iR stilted It that. th(1 removal of pro-
missory notes from the class of instrnmpnts eharJ!'cable with the dnty 
of one anna will disentitle them t.o HIe privilege of the nRe of adhesive 
stamps." That is not the CltRe, Pro"vision for the !lRe of adhesive Rtamps 
on promiFlsory notes can be made hy ruleR nnd wiJl "he provided for. 

Sir P. S. StvII.swamy Aiver : That will remOVe only one of the incon-
veniences which T am pointing out. . 

.. " la, elaulO 8 (l), for the words and fllrllreB ' ~ 36, No.. 8'1 al¥l No. lIS ' all. 
~~  the wor«a a:ad ftgures • and No.. 8'1 '." ~ " . " 

e 
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Bir P. B. Bivaawamy Aiyer : That will only remove one of the incon-
vtmiences which, 1 han pointed out, is likely to arise fl'om the enhance-
ment C}f Hie duty. Now, the real hardship comes in on account of the 
pl'ovisions of st'ction 35 of the Stamp Act, according to which if a pro-
misllory note is not pror)(lrly 8tllmped, the defect can not be cured by 
payment of a penalty, and thf1 instrument will not be admissible in 
evidl!n(!c in the ('ivil ClIlll'ts for ~  purpose. That is the real source of 
the hardship which will hI' ('aIlRed hy lin enhnncellwnt. of the tltnmp dut.y. 
Even those peoplE" who m't' in fllVOUl' of an enhnnccment can reconeile 
them!ielves to ~ enhuTIC:'(,JllI'lIt only by ~ that. the provisions 
of section 35 of the Stalll p Act should be amended. For instance, the 
Bombay Government is in favour of enhancing the stamp duty on pro-
missory notes. But they PI'()POf;C to get over the hardship which is 
likely to be ('allRed by the enhancement, by an amendment of section 35 
of the Rtamp Act so all to validllte insufficiently stamped promiAAOry 
notes on paymerlt of :1 penalty. The quef;tion whether the provi8ions 
of section 35 sho\1ld or should not he modified WUII considered in the 
Select CommLt«'e and the recommendation of th(' majority cf the Sele-et 
Committee iF! in i'llvour of a temporary relaxation of the proviHionFi of 
section 35, by ~  from its opel'ation instruments which may be 
executed within the interval of one year subllequent to the amendment 
of the fltamp Act. Rut that. temporary relaxation will not. really be 
sufficient t.o meet the r('quirements of tlle caHe. J do not think t.hat the 
interval of one Yl'ar which iN allowed by the amendment of cIaulle 2 
will he Mnffieient to bring home to' the mindll of the people who are likely 
to be atrected by thiFi enhaneement that tlle duty haFi been l'ahwl1. If 
the provillions of Flection 3!l are permanently rclaxed, I SqOllld. have no 
objection to the cnhnnc('ment of the stamp duty from one anna to two 
annaR, assuming of eOUrR(" that it is necessary to: have recourse to this 
particular cla"ls of instrument.s for enhancing the revenut'. But in-
asntllch a"l it I,R"! not. been found practicable to relax permancntly the 
provisions of spetion 35, J think it iH necessary that the duty on promililsory 
notes payable on df'mAnd should remain at the present rate of one anna. 
The reason why it has been considered impractiCAble to permanently 
modify section 35 is this. This provitiioD invalidating iIo.nftloMntly 
.tamped promiMsory notes heR be.en ip existence in the Stamp Act for 
8 pt'.riod I)fnearly 60 years. It has bet>r. in existence in the English Act 
for a similar period. and ~ renson why FIUCh a proviRion haH found 
a place in thf\ AtnDlp TJIt'" ifol thnt, othp-rwoo> it ~  give riMe to n yery 
r.on sid f\rnblt· amount of I'v/lKion. Now T no I not wiHh to pronounel' flll 
opinion upon the tpll'!iltion whf\thl'r ~I j  ::II) Fll101Il«1 or Hhould lIOt. be 
permanently rl·/axf1i). nvt nl-' 1nl' majority of Ow Rl'lect (;ommit,tc«' 
}lavp reeommpl'Jdpc1 only II temporary rnlaxation of !'Iect.ion afJ it ~ 

tq mp that il i!-l ultog'l'thl'r in!illlt'fieil'nt to ml'et thp reqllirp,men1:R of thp 
Cl\Me. T mny hl'1'(' I'pft'r to IInl' OJ' two npinionFi ~  have hMn J't'lieivt'fl 
t.o sllow the HOllHe 10 what n 1I1rg'1' extl'nt. promiRRory note'll I'nt.er into 
the economic' Jif" of the tmmtry. T will reffOr to .. he o:pinion. reer-ivpd 
hom the Uppl'rlndia Obamber of Commerce, which is probably the 
mOlt tlab81'ate, Now ~  observe : 

~ 
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., My Committee ar(l very strongly opposed to the proposal to inereaae the duty 011 
Proll1iuory N ota8 madc in ~  (11) of aeetion 2 of the Bill. In their opinion 
to rnlEe the IblU1P duty, or to place on all ad valorem baBiB the stamp duty on demalld 
Promiuory Notl.'l! might almost bl' de.r.rlbl'd 1111 a chimerIcal Rehoml'!. 

A grent. ~  hOIl bel'n m&de by tbe IIllpportera of the proposal of the foct that 
tile ChMllbl'rll  ot' f'..ommerp.e werl' ~  in regard to thill proJlosal," 

but they point out that tlle people who are .represented in the Chambertl 
are not the people most affected. Then they say: • 

•• One ('ertain IlDI1 almost Immediate result of tbe raising of the dut.y or of 
plal'lng it on lin 0(1 1I0lorflm bRlliR w111 hI' widpHprend eva8ion and consequent prose· 
('utlon lor IIlIdl'rRtlllll)ling. Anc1 thl' WOnlt. fl'1ltllr{' of this will b{' that the pl'rlona 
who nre RlORt. likely to bt' proaerutl'iI will not bt' thl' original drnwerll of the note. but 
tholHl to whom th", wlU ~ ill thl' ~  ('ourse of ~fI.  .' 

J may point ont that l111tl('r R(>t'ti(1D 62 II mati who lICCt'ptR, endorses 
or receiveR /IRyllll'nt (·r R ~~  note or an ullliltamped or under-
stamped one ir. a]Ao ]iabl€-to prosecution. 

They gOi on to obsel'YfJ : 
" Dl'mancl Promissory Note>s serva the purpoee of currency to a very great ez1:enc 

In diBtrlct. where t)&Jlks Rnd other financial facilities are not ava.i.lable. They are used .1 a meana at remittanee to finance buying and 88lling opelationa all over the country, 
Almost the wh.ole of ~  export trade of large portions of the country is financed by 
demand prominory 1I0tCR IUlii the \IInkrr8 of thcse bills nrc the 8mnll trndera who earry 
on bnying operutionfl ill till' vnrious ('rop ('{'ntrt'8 nnd marta on behalf of importl'n at 
the ports. Tht· hillH COIII(' to the ('cntrnl moncy DlIl"rket nt the VIIriou8 tOWIIS under 
the cllcloraClIll1J1t of lo('a1 shroffs RIIl1 u-ro ~  by the local blinks, the ~  

going to the village for purclulsc ot the various crop.. During the IIl'Blon when tho 
crops are moving th(1 number of 1I0l'h billll emanating from these 8mall marts is ill the 
aggregllte very large alld rl'prel\enta amouots varying from RII. 100 to Re. 25,000 
indivirluuIly. The first ~  is mndt' by the village orothio who Bend out theeo 
vnriouR drnwings to thl' ('clltrlll markl't ullder bill own Ilgnature. HI', however, II not 
the Ill:l.ll:er ot the Bill: very often there are five or 1Il0re tr.1Dsfertl of the bill before 
it reallhllll its destination lLlUI is prcscnt('d tor pRyment," 
und so on .• 

Now, evtm in ~  though the Government IS in favour of an 
~  provided it is accompnnied by R pel'manent relaxation 

of the provision!! of section 35, the majority of the j ~  of the High 
Coui·t wlw hlL\'c reeortkd opinions are oppos('(l to thiN measure. Now 
it is not merely the prnvisions of section 35 that have to be modified, 
but also oth!!)· proYl"ions. For instance section 62 exposes the holder 
of an insufficio:lntly stamped promissory n9te to: a liability to prosecution. 
Now having regA.l'd to all the ineonveniences and hardships and to the 
great tength of time which will have to pa'!R before this amendment of 
the law come'll to the knowledp;e of the class of people who are really 
ff ~  by the cnhnn('ement, I think it wo'Uld be very inexpcdient to 
enhance the stamp duty on promissory notes. For very good reasons 
the Government hn\'e d(>cided not to raise the ~  can cheques, the 
peasons being thnt they are transactions of (>xtremely common occurrence 
and that it is desirnble to encourage banking. Now, if as sources of 
1'evenue' we had to ('11001110 hetween an enhancement of the duty on cheques 
and an enhancement of the duty on promissory notes payable on demand, 
I for oni! should pref(>r to raise the stamp duty upon cheques, which is 
naid really by ppop]e with a banking accotin\ to whom Rtamped cheque 
boo'" are .mpplied by thf: bflllks and to whom th£' addit.ion ot one anna 
would not ,attar :much. JJqt these ~  notes are often entered 
• • • . . ~ 
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into between illiterate persons, persons to whom tho knowledge of this 
new amendml'nt. ill not Iileely to come till it is perhaps too lnte, and I 
think it would be most inexpedient to raise the stamp duty on pro-
missory notes payable on demand. For these reasons I think it is 
desirable to, omit sub-clause (3) of clause 3 of the Bill. 

Mr. I. O. Ihahani (Sind Jagirdars and Za.minda1'8 : Landholders): 
Sir, I rise to support the amendment that has been put. forward by Sir 
P. S. SivaFm'nmy A1)"er, namely, that there should be no enhancement of 
Cluty upon dem;md promissory notes. My first ,reason against t.he en-

~  is that the small tradesmen will be adversely affeoted anc) 
that business ,will on that account suffer. The revenue that is to be 
derived frOlIl the amendment of the Stamp Act is to come mainly from the 
enhancement of the duty on promissory notes, and if so, I would object 
to it on another ground too. It dOM not seem to have occurred toth. 
Member!! of the Af ~  after the certification of the Salt Tax to deter-
mine not to be a party to the raising of. any taxation by the Government 
of India. Government have chosen to certify the doubled Salt Tax ; 
and it would be only in the fitness of things if we resolved to let Govern-
ment certify this enhancement of duty too. Some part of the enhanced 
duty is intended for the Local Governments, and possibly avery smaD 
part for the Central Government ; but whatever be the extcnt of the 
-revenue which is to be derived under the amended Act, I submit that 
it would be  absolutely proper Ilnd self-respecting  on the part of the 
ARSembly to decide not to be a party to the passing of this Bill to amend 
the Stamp Act. 

:Ra.i Bahadur Pandtt J. L. Bhargav& (Ambala Division: Non-Muham-
madan) : I have also given notice of a similar amendment and I rise 
to support this. As has been pointed out by Sir Sivaswamy Aiyer, 
there is more than one ground for not enhancing the duty on promissory 
notes payable on demand. There is one additional reason why no duty 
should be Tau-ed on stampII, and it ill this, that nearly in all Provinces 
stamp duties RllO Qourt fees have been cOMiderably enhanced and there 
is Il gener:tl feeling ~ j  any further taxation in the flhape of stamp 
duty. 

Dr. Nand Lal (West Punjab: Non-Muhammadan) : Sir, if J may 
think of the needs of t.he Government of India., then I,may allow myself 
to oppose this amendment, but if I may take into consideration the 
prcsent current of opinion of the people, then I should prevont myself 
from opposing this amendment. Taldng the view of the people, I feel 
forCfld to support this amendment, and my reasons are as follows : 

In the first place, AO far 08 the theory goes, it is all very well to slly 
that. the (lOmmCHCf'ment cla,tI'Je ill in!lerted in the Ri1I nno that the Aat. 
will he cOllsidered to be in force with: effect from the date which is given 
thel'cin. Bnt jf we mny think of prnctier., how it ill at'ted upon. then T 
must lIay that. some people in villages do not know  whatsoever whether 
1here has be!'" :my ~  the hnv or nnt : find t.his is one of the 
grounds whi('n has imr,re8RNl mt' ,"cry much to ht' in favour of 'fbili 
amendmtmt" Now, ~ tbis ~  ~  In ~  village ~ 
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moneylender advances money to 11 poor peasant. The promissory note 
it! executed and it is stamped with one ann.& The peasant thinks that 
the documcnt is sufficiently stamped, so does the moneylender. Some 
time after litigation crops up and the case finds its place in a court. 
The document is produced ; that document will be considered insuffi.· 
ciently stnmped nnd hence inadinissible. Therefore, this alterat.ion.n 
the Bill, thls enhancement of the Stamp duty, will, I am afraid, give 
rise to mnny unhappy results. 

The ;4ccond ~  which I heg to urge is this. We shouid ncvel' 
forget to examine the puhle of the Jleople whom this G ~  of 
India is Ilo\,,'rnin!!'. Thp.y will 1\>el, Md some of them hre Rtill feeling, 
aggrieved in consequence of t.he increase hoth in the court fees and 
f>t'nmp duty, nJ'ld, if t.hf> Govflrnment of India will f.tlso allow themselves 
to make this propolled enhancement, I am afraid, the pcople will not 
only not countenance it but will also take it as an additional cause for 
(!I)mplaint ; anel 1 f;ba 11, thE'refol'c, be the Inst person to Ree this ASRembly 
doinlf a thin1!' which mllY give birth to any land of ~  because 
this is not the proper occasion that we should do any act which ma,. 
make one section of the people or some people feel exasperated on 
acicount of this quick Ruceession in the enhancement of duties .. 

The third ground which has prompted me to raise my "oice in 
favour of thiN amr.ndment iN this, that I am nfrHid there will not be ~  

gain to the Government ·of India, and I slJnre thiB "ie,v with the ~ j 
ahle the Finance Member that the Government' of India, so far as its' ,. 
jurisdiction ill concerned, will not be benefited vcry much, but thai the 
Local Governments mllY be benofited t.o a certain extent, so far as their 
financial condition is concerned. But, Sir, I may say at once that we 
should try \0 see that we may not he NUhjected to criticiRm. The IJflcal 
Governments mn.y be ahle to mnnage for themselves and perltllps they 
may mllkfl it U cOllvenience t.o mH.ke thl' people n little more Ratisfied 
in a better manner than we may do so. The opinion.of the Goyernment 
of Indin thnt this enhllneement iR Imch that it Rtro111d be legislated upon 
III' aIlowwt hy tllt· 01'ntral TJt'giRlatul'c, 1 A~  Flllhmit. nt onM, with duc 
deference to the IJR'" Memher and the Law Advisers of the Governmont, 
does not sel'm to be very Hourld. This expreRsion of opinion which I am 
putting forwHrd is Rubject to correction. As adyised nt prescnt, I must 
sny that t.hat argument has not great force in it. 

On thl'se three gronndFl, 1 feel inclined to support this amendment. 
If these conditions wouM not have been in existence, according to my 
wa.y of ~. I may say at once that I should have opposed thill amend-
ment,but, (Kmditionrd aR we are, I fecl compelled, IIR T bave already RUb-
mitted, to snpport this amendnlcnt, which spellkR for itself so far all the 
pre'lcnt ciJ'rumstanc(\s Ill'() concerned. 

Mr. J. N. Mukherjee (Calcutta SnburhR: Non-Muhammadan 
lTrban) : Sir, with yonI' pCl'miRSioll I beA' to m6yc nn amendment to the 
amendment that i"l now hefore the HouRc. The ~  upon which the 
nmfndlLent of Sir I~  Aiyer is bll"led will perhaps be removed from 
the WRY if we leave the present ratn of duty 01,1 pl'omis.r;;ory notes exa.etly 
• ;':' it is nil», up to ~ ~ 25{l. ~  JTollournb'e fricpq's argument is that 

• •  c l 
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~ small' ~  or b11siness men. 01' ~ . who' do not 

keep any information a" to ally change U1 the law, will be very largely 
affected if all at once the duty be changed from one anna to two annas. 
MI submis.<iion to the Honse is that theRe difficulties can be remove(! if 
wl leave' tranKact.ions up to Rs. 250 exat'tly as thcy arC', the duty remaining 
as it is. ~ illitel'ate claRRP.s will have to pay one anna, because. cannot 
S ~~ that theRC' jllitl'l'flte classes flO in for lmHin",Rs of values more than 
RR. 2!lO,genprally speaking. 

ThC'refore, Rir. T 'Put it for t.hl' ~  of the Houlle that in 
clauRI' ~ (iii)' Elft(,l' th,. 1TOrO;; .. Promissory note [aR defined by section 2 
(22)]-

(a) when the amount 
or valup is leSH than Rtl. 250 " 

instead of " two annas "  J would bel! to put " one anna," and I would 
ask the HOUAe to consider the via med;n which Y. suggeflt. 

Oolonel Sir Henry Stanyon (lTnitf'd Provinee$ : European) : Sir, the 
questiomi before this Honourable ~ are simple. 

The first qupstion is, are the Provincial Governments in need of addi-
tional revel\ue? The answer to that question from every Oovprnment 
of whose opiniOll T 11m awar!' iR ~  in the affirmative • . 

The nC'!xt question ill "'h(>thm' this House is prf'pared 01' cliRposed to 
RssiRt tholle TJollal GOVf'l'nmentA in obtuiniug that additional r!'venue , 

With ~  to Dr. Nand Lal 'K IIUf!l,!eRtion t.hat additional rl'!Vf'nlle 
by means of HtamplI IIhOllld be I rented RC'!parately bv eacb JJocal Govern· 
ment by itR own le!!iRlation. the imprMticflbilit.y of that lIu,:rgeRtion will be 
obvious to everybody. 

It is impoHSible to imas:cine that a promillRory note Rhould be Atamped 
with one anna in one Provinep. tWO'lI-ntlIlR in Anoth(ll'. Rix annaR in it third 
and 110 on. The whole of the Htamp 1'('Y('l'lle thOll'!h it !!,oes lflr",ply to Rwell 
the provincial rpVl'lllH'R, mll!'lt. bf' ellar.tpcl hv t.hl' Cl'lltl'al ~ . f . 

Wpll. T will !\!IliumI' for the Rllle'e of what T Am SAyinl!' thnt this House 
iR diR,poRl'iI to eoml' to the bf>lp of the PJ'ovinr.ial Government. 

Thpn the third and last qllPRtion rpmniJlR : how ill thifol to he done' 
'[he Government hnve eoml' forwaril with II. Rill ... vbieh waR ~  by 
ROme and ill ~  appri'vNl by all the lloeal Governmp.ntll. The opinions 
on that Bill are what we might have expected them to be. Tholle' who 
will eollcl't the I ~ lire all in faVflll1' of it : tbolle who will hav!' to 
pay it are all ~ .  it. It iR f01' tlliR HOtlRP t.o deeidebllt.ween these two 
I!onflicting vievlI. Now I have no Rtatilltil'R hef()rll me. but my O\vn im· 
pr,.Rsion ill that ~  fill' the ~  part Oif thl' nd(litionaJ f ~  which it 
is hoped t(· ohtA in ~  th,' rail'1inj! of thpKe dntifls will ('omphy ~  of thfl 
enhanced duty on promis.qort notes, and that jf we drop promiRltOry nOte" 
frMD" the Bill the rellidue i's ha.rdly worth the trouble. of legislation. The 
. amendment now before the HOllRe fs -pu1tCly destructive 8S 'It stando. 
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Tbere iK nothing constructive alJuut it. No alternative is proposed: we 
are aHkcd to cut out the pro-llote irreHpcctive of what the result may be. 
aut the llollollrable the Mover of' the amendment ~ certainly put for-
ward cOJlstl'uctivc HUg'g'(>stionH ill his H)Jcech ill support of thc amendment. 

If 1 heard him C01'l'cctiy he lHlid that hc would 110t object to the 
proposed incI'ease ill duty if scctiOll au wcre amended, so as to make it 
lawful to validate uudel'-lItampcd pro-uotcIS, not in the first year of duty 
but for all timc. (Voices:" No, no. ") That seems to be a reallOnable 
proposal. Thc promiHtlOry note hltll been coupled up with all the other 
oue-aunu iustrumeutK for a ~ time, but if you arc going to take it out 
of that ~  for thc S ~ of a higher duty then I for one do not 
Bee anything unrcaoonablc ill giving to this highcr stamped pL'Omissory 
note the advulltuge which comes of Muhscqllent validation. A further 
hllggestion eoutllilled in till' dissentient opinion is tlillt adhesh"e stamps 
aihould be allowed. That alt;() it> It matteI' upon which I Cllnllot pm.!!! ali 
au authol'ity, bllt spcakillg frolU the point of "icw of thc man in the 
street, thet·c seemK to be no reasoll why two anna liud four aUllll adhesive 
litamps !Should Jlot he I~  and allowed. 

1'hl'1l the Bill mlly ahm bc opel) t,) rulll'lldment by the introduction of 
a comme/leem('nt dllllHC postponing itt; coming into force to !;oIne date 
which would give the countt;Y plenty of notice of the chang-c,-let us 
tmy, the fir'!t Junuary, lH24. These are all constructive proposals, and 
they dtlSl'I've the eonsidcration of Government ; but to refuse to raise ~  

duty aitoget.h(·r is purely destrul'tiyc, and if Wfl are to help the Provincial ' 
Ooyel'ntnl'nt'l in the \\'uy that I think we should help them, we should 
not objeet to t hl! raising of the duty. It is always possible to pro:ve 
hardship, and tIH'I'/l is lUlrdHhip, whl'ne\'er a tax ill impolSed or an existing 
tax ~ ruhlCd ; hut. whl!l'e there is financial ~  a ~ f  

people ~ ~  to t,llenHieJ\'cH Ilrt! fllways willing to llnnet'go such hardship. 
T therefm'" oppoS(l the ILInendment as it stands. 

Mr. K. M. Kayar (West Coast and Nilgiris: Non-;Muhammadan 
Rural) : Sir, I quite see the force of the arguments 'advanced by my Hon-
,ourahle friend Sir P. S. Sivaswamy Aiyer and a880ciate myself ~  what 
has fallen from him. If therefore I support this amendment it is not 
at all because of any hostility as a reault of the certification of the Salt Tax • 

. 
Mr. BarohaDdra.i VtahiDdaa : Before the Honourable the Finance 

Member replies, might I ask how much revenuc is expected from this 
duty' 

. The Honourable Sir Basil Blackett: Sir, perhaps it would be con· 
venient if I first of all said that in the event of this amendmeut being with· 
drawn or negatived, the Government would be very ready to consider my 
friend Mr. Mukherjee'll Huggestion that t.he duty. should remain &t one 
anna up to RR. 250, and I think if we did t.hat the greater part of the ob-
jection which we all recognise, that thifl will possibly work hardship to 
the very small man, will thereby be mp.t. ThiN is a case wh£'re the pcople 
wbo are going to pay this duty are -in \-aRt bulk perhapH 110t the small man i 
btU there will be R ~  many of tb(·1'Ip.. timall men with smAll pl'omiflsory . 
• notes to whom the fact of this chango will not be brought home. Really 
• • • • 
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the whole difficulty that we have heen ill iii how to get over that problem, 
how to bring bOUle to thc tWlall man if this duty is changed, the fact that 
it iij changed, ill time to prevent him il'om bcing hurt by the change. Now 
the maiu thiug that hurts him ~ the fact that these promiHSOry notes, 
if insnfficiently stampcd or 110t stamped in the first instauce, cannot ~ 
validated afterwards. I am not really sure that hurts him quite 80 much 
as has been suggel>tcd, because it is 1I0t the man who owes the money but 
the mouey lender who leuM the money who is hurt if he .eannot sue on' an 
under-stamped promissory 11ote. I think if that point is taken into con-
Ilideration it is not rl'..aliy the small cultivlltur so much as the man who 
lends money to the sDlall cultivator who is going to get into trouble. That 
is a point to be remembered, although 1 do not think it gets completely 
Over the difficulty. The very small man will in certain circumstances 
suffer hardship, but I believe myself that we can get over that by' alter-
ation of th(! R(,lllc Sfl IlS to lcavc tllC duty at onc anna lIJl to Re. 250. 
I had beUl'r pcrhaps ItnIolWl'I' SOInI'! of the other remarks that have been 
nlade, but if by thit> mealls we could get this amendment \\'ithdrawn and 
proceed tv, con;;idm' a scale. I need perhaps not spend too mnch time 
anSwcring the other argumcnts. 

As regards Mr. Shahalli I do not want to dwell on what he has said. 
After all if this House thinks that thc Provincial Governments are in need 
.of money, and that un increasc of the duty on promissory notes is a fOrm 
of tax that ean he uffonied by the tuxpayer and will help the Provinces, 
I dQ not think that any iucidents tl1l1t may have happened last March 
ought to induce Mr. Bbahalli to cut his OWll 110l:lC off in order to spite my 
face. Mr. Bhn!'ltllva made the point that stamp duties had been so much 
increased that thelie particular dutie!> ought not to' be increased. I think 
he ~  the position. 'l'he ~  is thnt we have left it to 
the Provincial Governments to raise the other stamp duties as they wish, 
because they al'e duties in which.it doc:i not matter jf ~ duty varies from 
'me Province'tl) another. ' 

But when they proposed to 'i-aise those we said, "No. These must be 
raised, if at all, HimultallCously tlll'oughout Iudin, and ,thcrefore they must 
be l'ai"ed by an Aet of the {)entral . ~  .. (!." It is jUHt cxactly 'that 
that we are doing' now. What we ~ proposing to do now is what the pro-
vinces would have likNl to hllvc donc for thelUHeh'es, but what we thought 
we ought to do for the provinces ill order that there might be a f ~ 

rate throughout India. I do 1Iot know whether I need answer th06ther 
arguments of Bit' 8ivasw8my Aiyer who moved this motion, because they 
merely came to thi" that this would be a hardship on the small man which 
ought not to he impol«!d upon hiDl, and if thc suggestion of my Honour-
ahItl il'iend Mr. Mukherjee i!'l taken that we Rholl1d alter the Rcale, we shall 
get over that. difficulty. I shoulel lik(; t.o make it clear-I understand the 
suggestion to be, ill place of clause 2 and of the present clause 3 we should 
omit clause 2 klld alter the seale in clause 3. That htling'the position, I 
would suggest to the House to now cume to a conclusion on this particular 
amendment in order that W\l may go to -the next question as to what 'the 
'teal! should be. ~ . 



• 

• 
Mr. J. If. Mukherjee: 'l'hat is my suggestion, Sir,-to omit clause 2 • 

.IW'. l:tarcl1a.ncirai "isbmdall: 'l'he aIUJwur to the ilonoural.lle Sir 
bU<iU . L~ WlLU fugarll W 1,ilC I.U';Ulllii1!cl:; taHmg upou thc lllouey leuuer 
1:; \.!lul Utat. lllay IJC LI UO 1:;0 lar u:> iile YUt'SllOli 01 evu:>ioH I)f duty i:o e01l.-
ceruca, but tlle IJUl'ueu 01 iJaYlug Llil! bWallCtlU :>LWUP IlUty l:iurcly fulls 
upon the Cx.eculUllt. 'that Hi a POUlt tor contiidel'atlOll, aua as all legisla-
tion .is introduced with a view to :oave the POOl' mau aud the pewoant in· 
l11dia IL::I fal' all powble from taXiltirm, that it! the mui1l. rea!lOu for Sir 
t:livlltiwalUY ,Aiycl' 'III amendment. It wall! jW:lt ~  in the speech of 
my llollourable friclld Sir Hcnry t:ltallyon that if you take away the pro-
musl:IOry 110te theu you elltil'cly o.elltroy Ute olJject of the Hill. With II. view 
to the elueidat.ion of thut pomt 1 !lPPIJai io the 1l011oul'uble the ~  

. ~  to let WI kllow ihe exact 1l100uut of revenue that iti expected to be 
derivcd from this source. 'l'hllt iii Ollll point. 111 I'c1I1y to :::iir 11enry, 
~  it lUsty be l:iuid tlulL Sir t:livallwamy Aiyer hal:; really made 
cOllBtl'uctive alternative propOl;altl, I ~  that the duty 011 cheques can 
be enhanced and that won't affect poor people at all. ".'_",'" 

Mr. President: Order, order. .: 1 
Mr. HII.rcha.ndrai VjshindQ.s : '1'!lUt if' the suggestion, 

lIIr. President : I cannot allow the Honourable Member to roam over 
all posl)ible altcl'natives on this motion. Weare ~  to tho position 
which we had ~ discUlISing thc salt tax, ,.,> 

lIIlr. Barchandrai VilhiDdas : .As the Honourable tilO !'l'cl:iidcnt haa 
mentlOned the salt tax, 1 I:;ay the l'ClL::lon why tho douuliug of the wlt tax 
was attackeu was also that it affected the poor people. 'l'ne llame principie 
should be observed herc. 1 support the amendment on ~ grounds, 
but not on .the ground put forward by Mr. t:lhahani. Mr. I:;hahani said 
that as a protest against the salt tax we IIhould reiUlse th1ti llill altogcther, 
but as the J:>l'cdident poiuted out during the IIpeech of Mr. Neogy that stage 
baa been pwslSed. Wheu the proposw. that ~ Select Committee do report 
WI8 being coutlidered Mr. Shahani should have got up and tiaid, "  I oppose 
the whole Bill," 8.11 a kind of protest against the salt tax. He will agree 
with me that this is not a proper l:itage for that proposal at all, and I do 
not support thid amendment on that ground at all ' 

~  Honourable Members: " Let the question be put.") 

~. ~  : 'l'hough I am very reluctant to accept ~  closure, 
the 8ltuatlon has been altered by the ~  of the Honourable the Finance 
Member. 

Sir P. S. Slv&Bwamy Aiyer : I want to press the amendment, 

The motion that the questil?n be put was adopted. 

Mr. J. If. Mukherjee: There is my amendment. 

Mr. Preaidtnt: The Honourable Member's amendment must Clome 
afterwards. The Honourable the Finance 

•  1 ufo Member has explained-fully his attitude to the 
.amendment of Sjr SivaswBmy Aiyel' in relation'to the new proposal which 
•• •  • 

• • 
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Mr. Mukherjee made. Mr. Mukhel'jee's amendment will come ou ,after. 
wards, but as it is already on the paper it will have to be moved by 
Mr. Agnihotri. 

The origiual question was: 

" That elauae S ltand part of tho Bill,"" 

since which an amendment has been moved : 

" to omit fJub'aoetion (iM) of e1auao 3." 

The question that I have to put hi that Hub·section (iii) be omitted. . . 
The As,,;embly divided : 

AYES-as. 

Abdul Mujid, Sheikb. 
Abdul Qadir, Maulvi. 
Agnihotri, Mr. K. B. L. 
Alllllcd, Mr. K. 
AhllUIl Khlln, Mr. M. 
,Ai,er, Bir P. 1'1. 8ivl£Bwamy. 
Aaad Ali, Mir. 
Asjad·ul-Inb, MRlllvi MiYlln 
AyyunglLr, )fr. K ij. R. 
AY1'1T, Mr. 'r. V. ~ . 
BlIgde, Mr. K. H. 
Balu, Mr. J. :So 
Bbargl\ va, Palllli J. L 
Dus, Balm B. S. 
~ II  Khnn, ·:\{r. !'II. 
GOIIT, Dr. H. R. 
Guillb Su,gh, Surdur. 
Ibrllhim Ali Khan, Colouel Nawab 
:ltoM_ 

,Jllshi, Mr. ~. M. 
J,lItthe, Mr. A. B. 
MnlmlJf.'o Praaad; 'M'auhl. 
Uajumdar, Mr •. J. N. 
M11<1111111r, MT. Fl. 
lillhi IIl\di, Mr. 1:1. M. 
Nag, Mr. G. C. ' 
Nund LIII, Dr. 
NnYllr, llr. K. M. 
\"'0/.:.", Mr. K. e. 
&tId!, Mr. 1\(. K. 
Bnrvudhikary, Sir DeYa Praud. 
801ll!00n, Cuptuin E. V. 
Slmhani, Mr. B. O. 
Rillhn, Reohnr Rughubir. 
!ilohan LuI, Mr. DabliL 
I'Irinivltlll Ruo, Mr. P. V. 
~ IIIIII  Mr. C. 
i't'Il""tuplltirnjn, Mr. B 

viebindu.a, Mr. H. 

NOEs-.aS. 

Abdul Hamid Khan Khudadad Khu, 
Mr. 
Amjad Ali, Maulvi. 
Anlorge, Mr. E. O. 
Ayyangar, ~ . R. Naruimha. 
Bard.well, Mr. H. B. 
Rames, Mr •. II. C. 
Bllru., Mr. D. O. 
Bhunja Deo, Raja R. N. 
Dlarkett, Sir Ba.iL· 
Bridge, Mr. G. 
Burdon,· Mr. E. 
Butler, Mr. M. S. D. 
Calvert, Mr. ,H. 
Chatnrji, Mr. P. C. 
Chatterjet', Mr. A. C. 
Fa·Til}oonji, Mr. R. 
. Gebble, Mr. F. St. 1 . 
. ' Gilillam Sarwar ~ CUUWum. 
'. .' StuYOIL, 

Oidnoy, Lif.'ut.-Oolonel .n. A. J. 
('(,rllhum, Mr. L. 
Gwynno, Mr. C. W. 
Hailey, the HODOurable Sir KaII.!oIm. 
._Holme, Mr. II. E. • 
lIolllllUlully, Mr. W. M. 
IIlD!'fI, t.he Honourable Mr. 0. 
Mitter, Mr. K. N. . 
Muhamulad HUIla.in, Mr. T. 
Muhanulluc1 Ismail, Mr. S. 
Mukherjee, Mr. J. N. 
Mnkherjee, Mr. T. P. 
Pereivnl, Mr. P. E. 
Richey, Mr. J. A. 
SBlll/utll, Mr. N,'M. 
Billl, Mr. G. G .. 
Singh, Mr. 8. N. 
Alnha, Baba Adit Pra • 
.3inh&, Oabu L. P. 

loael Sir HeILl7. 
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Mr. President: 'i'he • Ayell ' are 38 and the • NooK' aloe 38 aqdI live 
my vote for the' Noes '. 

The motion was negatived . 

. JIr. It. B. L. Agnihotri (Central Provinces Hindi DiviSIons: Non-
ltiulUunmadllu) : Sir, I beg to move: .  . , 
" That jn sub-claulle (ui) (a), for the figures • 250', the liprea I IPOO' be sub· 

.titute(l :md for the word a I two IlnDaa ' the worda I ono anna' bo 8ubitituted." 

j t iH ruther unfortunate ..... 

Sir Deva Pruac:l Sarvadhikal'y :  1 want to propose" 2,000 " for 
" 1,000 ., if I have your leave and in that caMe I ought to come before 
Mr. Aguihntri. I have not given notice of this motion but there are 
J'tlIlliOllS why ] Hhould like to urge 2,000. 

• 
Mr. President: J should luke MI'. Agnihoh'i'l!; alllelulment tlrst of all 

ill relatioll to the figure 2;;0 I1ml the HOllOul·ttble Member can then bring 
forwlll'tI his motion. . 

Dr. H. S. Gour (N<lgplIl' iJivili;OIl : Non.l\Iuhaullnatlau) : 011 a poiut 
of IIl'llel·. ,:\1 ny I I~ I  tplat M1'. MukhcI'jee'li l1111elu.lI11ent might be 
tllk('11 IIJl fil'HI !tlld ttli'll ~ . A g.1l ihotl'i 't; III1lt'udmcllt would be a modification 
,,1' t hltt :1I1U'IHlrn!'llt. HII f,ll' ItS I call see that RlIlI'ndment must come 
in fil'lit liml thnt call be I1mended by liubHequent Hpeakel'li by raiHing the 
1igu I'e fl'OIll 250 to 500 lit· 1,000. 

Dr. NR.nd L&l: I like to IIUppOl't thiH motion 

Mr. President: Mr. Agnihotri hilS alrc!tdy given notice of his inten-
tion to IImend both the r!tte and the figure in claulle 3 of the BiU and 
1 haVe cull.ed him to move the fit'st part . 

• 
Mr. K. B. L. Agnihotri: It is very unfortunate that the amendment 

of :::lit· P. S. Sivaswamy Aiyer IIhould have failed. 1'he amendment pl'O-
pOl:led by him wall ill COllllOllance with the views of the public as well as of 
the ProvilltJilll G ~ ; the Provincial Govennnellfa suggeKted. that 
in case it was desiJ'ed by the Government of Iudia to increalle the taxation 
Oil the promiHsol'Y notes thell certaill other provisions be made in the· Bill. 
'I'he Select Ccmmittee have made some new provisions but the fixiug of 
the limit of Rs. 250 with two anuas, is very ulldesirable. In the drat 
place the amount of 250 is very small indeed. In the second place we 
shall not be able to give protection to the poor people and the. na.id.dle 
class JwoJlle who arc generl1lly habituated to the use of promissory notes ; 
eVe\t the Hnlall traders shall !lot be able to get the dcsired protection 
aud the provision will 110t even partially meet with the wishes of the 
public. Therefore, Sir, I propose that RH. 1,000 should be the ~ 

amount 011 which the old duty. be payable. I may state here that it is the 
view of th6 Bombay Chamber of Commerce that Rs. 2,000 should be 
fixed aFJ FJuch minimum. I considered that Rs. 2,000 was rather a high 
IIlnOunt, which the Government may not be pl'epal'cd to accept and ~

fore I foiuggMted a millimum of Rs. 1,000 0111y by way of COD\proIpiee. 
No""" to my great surprise I tlnd Mr. MukHerjee's further ·redqction. t am not }Jrcpared to accept the proposed amendment of Mr. ~ j  Be . . ' 
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the amount put loy him is very very small and t.he' small traders in the 
lUofuilsil wat not t(et any protection. Therefore in order to protect t.heir 
interests and th(; intert'tltl! of the illiterate villagertl, I propose the mini-
lDum amount of If.!,. 1,OtJO, on which a duty of one ~  should continue. 

Mr. Prelident : The question ili : 
C4 In lub;elauae (U4), tor the f1guree • 250 ' lublltitute the wordll • 1,000 '. 

Sir P. 8. 8iv&lwalDY .A.iyer: May I make a suggestion, Sir. The 
amendment reads-" when the amowlt or value is less than Rs. 250." 
1 beg to Imggest that it may be worded-" when the amount or value 
does 110t exceed Rs. 1,000." Because if a hUlldi is drawn for Rs. 1,000 it 
would be liable to the enhanced stamp duty, and therefore I suggest that 
the wording ought to be " either lellS -than B.s. 1,001," 01' "does Dot 
exceed Rs. 1,000." • 

Mr. It. B. L. Agnihotri : I ~  no objection to accepting that 
suggestion. 

Mr. J. N. Mukherjee: I think, Bir, I may Pllt to the lloWie the 
amendment that I have submitted to it, namely : 

" That iMteacl of He. 1,0.00 the lilllit llliould be RII. 250 UI)-to which tllo duty 
Ihould be oue anna. ' , 

My re&l'1011 for differing from my Honourable fricnds is that if our 
ob.ieet is to gt:'t revenue, t.he limit of Rs. 1,000 will not materially help 
UR in getting II subl!tantial portion of what we want. Wc all know, Sir, 
that provincial revenues arc depIcted aud it is mainly for the benefit of 
the provincial revenues that this Bill has bee11 introduced, 80 that if the 
limit be put so high, in my humblt! opinion, " the game will not perhaps 
be worth ~ ~.  UN the (!!lying goes. By my amendment we shall 
save tlbe I)Cople whom we want to save, aud this should be the rule of our 
,comluet. 'Ve s}lOulc.l try and get Home ~  unquestionably, for the 
I'rovinccs but if we put the limtt up to which we charge one auua duty, 
SO high, we shall deleat our ~ With ~ object I put my 8lD!nd-
ment, namely : . 

•• That one &IUUI be aubetitllted tor two lUlU. up to B.a. 250." 

Mr. President: I think it would be more convenient tp put the amend-
ment separately, so that Members can discuSH the proposal to substitute the 
words • one thousand' for the words • two hundred and fifty', bearing in 
1IlDd that the amendment to so.bBtitute ' one anna ' for ' two annas ' will 
foBow. 
'.l'he Honourable Sir· Basil Blackett! Sir, the House is I think in 

search of a scale and possibly it may be eonvenient if I got up at this 
point. The Government el0 not wish to accept the amendment moved by 
Mr. Agnihotri, but thcy arc prepared, as I Raid before, ~ accept a change 
in the scale. Now, the amendment which Mr. Mukherjee has moved is 
that: 
., When the amount or value doci not .exceed B.a. 250 the amount shall be ODe 

aDna; in any other cue four anDaI." 
I do not think that ~  do in practice, because, suppose a '. man 

wanta to draw a promisSory. note for &s. 300 or &.400, he will ~ 
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pr(!ft!r to draw two for Rtl. 200 ellch at oue a11na instead of one for BB. 400 
ut 4 annas. I think that therefore you cannot quite apply that scale. 
What I would lIug-gast to the IIouse, if we can possibly come to an ~

ment, is that we might .have this :  • 

" When tho amount or vulull dOell not eJ:ooed Be. 250, one aDDa." 
That Maves the small man. 

" When the amount or valuo is greater than Be. 250 but dDell not exeeed •• 1,000, 
two anDalJ; in any other ouo tour 1UlIIAII." 
If that could be accepted we are prepared to adopt it. 

Mr. K. B. L. Agnihotri: I:lir, I am advised to accf'pt the suggestion 
put forward by ~  Basil ~ . 

'I'he original nmendmcut moved  by Mr. Agnihotri was, by leave of the 
AsSembly, withdrawn. 

The Honourable Sir Basil Blaokett : Hir, I beg to move the amend-
• meut whidl I t.ried to frame just now, namely, 

" TIUlt for (1) and (2) of part (a) of ellloU8o 3 (iii), 8ubstitute the followiag : 
, (1) when the amount dooa not exceed RB. 250, one anna ; 

(2) when the amount oxceeds RB. 250 but dOll8 not exct'Qd Be. 1,000, two annaa ; 
(3) in auy other calle, four annRS '." 

Sir P. S. Siva.swamy Aiyer: ~ . may I move an amendment to that, 
~  to tlubstitute Us. 500 for Rs. 250. . 

Sir Deva Prasad Sarvadhikary : ~  I desire to move an amendmeJlt, 
namely: . 
"To substitute the woru and figures 'RII. 2,000' for thll word and Ilgurea 

, Bs. 1,000 '." 

and for defiuitc rea'jOIl8. IIave [ your leave to do that , 

lIrIr. President: Y 9.8, the amendmeut is ill order. 

Sir Deva Prasad Barvadhikary: Well, Sir, it is in no captioua' ~  

capricious spirit that I' am movillg thill ameudmeut.. I am sure that n.' 
are obliged to the Honourable the l"iuallce Member for the concell8ion which 
he hallall'eady made in the interests of the smaller people; but there is 
8notber claSH of IllUall people wboDl we have very much iu mind, and they 
are the small tradesmen and small commercial men who have to negotia .. 
with banks. Rs. 2,000 is the ullua1 huudi limit and it is on that limit 
that 1 want. to ilUt t.he two !luna stamp, so that this class of small people 
may be equally benefited. It is for this reaS011, Sir, that I wish to 
J:jubstitutil Us. 2,000 for Us. 1,000. 

Mr. President : ~  amendment moved : 

,/ In the amendment proposed, . ~ tho words • RB. 8,000 ' for the word. 
, RII. 1;000 '." 

The Honourable Sir Basil Blackett: Sir, I should very much ijke to 
roach an agrec>ment becnuse the House hilS treated me very well over this, 
but I really think the Government have gOlle as far as they can, if I may 
say 811, ill the intel'el.lts of thc Provincial Goverllnfeuts. Sir Deva Prasad's 
~  woqld alter the rate for everybody f ~ BB. 250 W. BB. 2,000, 

• • 
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y.et,' it would lose quite a c{lutiidel'l1hle amount of the I'cvellue which we 
are seeking in this nlatter. I haye tried to meet the House and I hope 
that the"Houstl will lIot prellH ~ '!'he IH'Opel' WHy of 1l1lleting Sir Deva 
Prasad would be, I think, up to Us. 2,000, 4 anlll&H ; above Rs. 2,000, 
6 annas. But I do ~ wish topl'OpOHe that and J therefore HilY on behalf 
of Government that they canllot IwcPpt the amclIdmcnt. 

Mr. Pre6ident: Amendment moved : 
" In the proposed ~  subBtitute the word. 'RI. 2,000 ' for the worda 

RI. 1,000 '." ." 

The ClucHtion iii that that amendmeut he made. 

The motion was negativer!. 

Mr. Priaident: Am(mdmcllt ~  : 
" In sub«etion (iii) of claWle 3, for (II) (i) and (iC SUbstitute the following: 

, (II) when payable on dl'manll : 

(i) when the amount or vulue does not cIeeed RH. :!5(}-onc RnllR ; 

(U) wben the Rmount or "!lIne exceeds RI. 250 but docB not excel'll RI. 1,000-
two anna.; 

(iii) iu any other ClLIe-four Rnnas '." 

The question is that that amcndmcnt bc llUlIlc. 

The motion WaH adopted. 

Clause 3. as amended. was added to the Bill. 

Mr: President: The question is that clause 2 stand part of the 
Bill" 

The Honourable Bir Bun Blackett: I propose, .in view of the chango 
that was made incla'Use 3, that claulie ~ he omitted. . 

Mr. Prelicient: The question is that clause 2 stand part of the 
·Bill. 

The motion was negatived. 

1Ir. Pi'.lIid.at: The question'is that clause 3 be l'e-llumbered 
clause 2. 

The lIlotion W88 adopted. 

Clause 1 was adCled to the Bill. 

The Title and Preamble were added to the Bill. 

The Houourable Sir Balil Blackett: Sir, I move that the Bill be 
passed. 

111'. Preilident : The question is that the Bill  to amend the Indian 
Stamp Act, 1899, as amended, be passed . 

. :Mr. K. Kama AYiangar (Madrall and Ramnad cum Tinnevelly: 
Non-Muhammadan) : Sil', I should think this Bill ought not to be pall8ed 
into law at this IiItage, a.nd I RuggeRt that the matter he put, off, and that 
the opinion of the provincial IJegislative Councils be invited . 'before 
'it is palsed" into Inw. My ~  ill that this increase, in stamp 4Jlt1. 
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on pro-notes has been made at the instance of 8' motion hetic .r.rIid by 
a casting vote. It is certainly valid, it may be passed iuto law if inailted 
on, but it would be very proper to consider what the feeling is tu.t 
prevails ilL the provinces, fmd the matter may be reconsidered in the 
light of the revi.aw8 of the provincial r .. egislative Councils. In fact time 
has been allowed by the Select Commit.tee in this case-...till which. the 
penal provisions of section 35 shall not ~ . I would therefore suggest 
thAt t hiM Bill be ~  iuto law at a later stage, and if neceuary the 
Councils of the provinces should also b(' Ilsked to mllke a statement as 
to what they approve of in the matter. 

Sir Deva. Prasad Barvadhika17 (Calcutta: ~  
Urban): Sir, I am afraid we cannot support the observations froJil 
the last speaker. It is necessary that this Bill should be paslled without 
delay because the provincial Governments have been long waiting for 
a 11U'asure like thi'l fo\' supplementing their depleted resources. But 
t}lIlrc is jU'4t one observatioll I desire to make with rega,"d, to what the 
• Honourable Sir :BaRil BlIwkett said in reference to the difficulties about 
ft unified stamp to which Sir Sivaswamy Aiyer referred. Sometime qo 
in 1921 there WftS a proposal in the Benglll J .. egislative Council for Ii 
separate receipt damp of one anna fot' the purpose of receipts, 88 well 
as promi<;ljory n j!cs, as in olden times. The Honournble Mr. KelT, as 
he WIiS in those ~  pointed out that there were very great difficultiel 
in kt'Pping accounts, Ilnd that is the'reaSOT! why they had Ii unifledposfllal' 
and rCf'eipt stamp i and the question of assignments and all0t:l" 
came. I do not want to go into the question of ailBignments and, . ": 
mants now ; I am sure Sir Basil Blaekett will be generous to the pro ,  " 
and that the province'! will then now have more. but what J desire to 
point out is the difficulty that Mr. Kerr pointed out. in thiH connection. 
lIe dcprecilted the separation of the receipt ljtamp from the postage stamp, 
and one I)f the things he said in that Bengal debate in 1921 was that 
tller(' was ~ complicathm uising out of the fact that in' 1906 as 
at tIle present clay the income from revenue I!ta.mp .was a ~ 

asset, whereas th.! receipts from postage stamp') are Imperial revenue. 
And then he proceeded to state that when the reforms c.ame into .f ~  

t.he Blatter WBS further considered in connection with financial: arranp-
ments, and the Government of India sRid that they were f ~  that 
nny change in the existing system of unified 8t8.1np8 would result in great 
inCOIIVellie1lce to the public, and that the existing practice must there-
fOl't, be I"etailled. That is how matters stood in 1921. Since then there 
has be(,11 a 1'il'le in the postage stamp, and now there is 'going to be a rise 
in the promi8sory note stamp. How this is to be done is one of ~ 

mat,ters to "'hich I wonld invite the attent.ion of the Government in eon-
!lection with this question. With th('sc ohservations, I desire to give my 
Anpport to th'e ~  of the Bill. 

Mr. President: I ~  point out that. no mot ion is in order at this 
st.llp:efol' circulation· or re-circulation. The Honourable Mt'mb&r might 
exercise Ilis right., if he chose, t.o object til the motion that the BiD be 
passed to-day on the ground that aluendments have been yqade in the 
Bill tcf-day. If that is the objection, I am prepaTed to hear' it. Bnt I 
must point out. to him that he cannot move a motmn that the Bill be reo 
circuJ.ated I\t dUll IItage. • I, 

I 
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1Ir. It. B. L. Apihotri (Central Provinces Hindi Divisions I Non-
Muhammadan) : SiI', I rise to support my friend, Mr. Ayyangar to the 
extent of one part of his objection, that is, that the Bill may not be passed 
into law to-day becauSE-' of certain amendments having been made in thc 
Bill. Sir, as I have already pointed out, it is very unfortunate that the 
provisions of this Bill should have boon accepted by the House to-day, 
at least 80 far as regards promissory notes. nut as certain amendments 
have been p888Cd under ROme 80rt of confusion, there is no other alter-
native but to support Mr. Ayyangar in his wish that the p8R8ing of the 
Bill be postponed for a day or two before it be enacted into law, RO that 
'We may get another opportunity to put forth our ~ 011 thc point. 
'J:'Jlere is another objection to the Bill. It has been poillh'd out by mftny 
speakers, that the revenue received from this enhanced duty will go to 
the provinces. There should ha"e bN'l1 pro\'ided in this Dill a clause 
that the provincial legislature should be consulted in regard to or ~  

have a voice in the extension of this Bill to their own provinces if they 
wanted it. Therefore, Sir, I think that so far as the objection goes to' 
~  postponement of the passing of this Bill into law to-day till some 
other day, we should all support Mr. A.yyangar. 

1Ir. 1[. O. !feogy: Sir, while I support the motion for postpone-
mAnt of the final passing of this measure illto law, I desire to correct one 
error into which Mr. Agnihotri haH ju»t now fallen, because under the 
Government of India Act and the De\'olution Rulell it is 110t left to tho 
option of the different provincell either to adopt a particular scale in 
regard to i'cvenue atampK or not. The scale must be uniform through-
out India; tkat is thO' position i 1>0 if we pass this into law, it mU8t hold 
good in respeet of all the varioull provinces. But, Sir, I desit·c to bring 
out one point which I think my Honourable fl'icnd, All'. Ayysngar, 
wanted to make in this connection, and that is this. As we know, this 
legislation is intended exclusively for the benefit of the provinces. 
(Mr. N. M. Samarth :  " Mainly. ") It is exclusively, I say, not mainly. 
Now that being the case, I think that it i8 a pure accident that we should 
be legislating in 'this matter at aU to-day, because while in regard to 
judicial stamps the provmcial Oovernments are quite independent in 
regard to fixing their own scales; in regard to non-judicial  stamps 
the authorities in England and the Montagu.Chelmsford Report pointed 
out that it was desirable that there lOhould be uniformity of rates in 
regard to commercial transactions which were to be assessed for revenue 
purposes in this manner. I say thert"fore that it is an accident that 
thi. Legislature should be called upon to legislatP. in this matter. Now 
the point to which I was referrinJl WRS that, as Mr. A ~  said, the 
provincial  legislatures should he given an opportunity of expressing 
their opinion on this B111 before it is paRSed into law. I have. no 
intention of ~ this motion for any indefinite period of time, but 
I ~  that Government "bould ,mnkp it n point to ,:live cfl.eh And every 
individual Provincial Legislat11re an opportnnity of t'!XJlrell!;inll' it!! opinion 
on the provIsionR of any ,meh mea!'ll1re that may be brouaht forwarn in 
future. WhRt do we flnd here T Thp. Bill waR eirenlRted for opinion' upon 
a motion ~  was ~  in this HOlIA\, at. ~ . In the collt'!cilon of 
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oplDlons we find individual Chambers of Uommerce ·oonaulted, ~ 

officials hel'e aud there and BOme Bar Assooiations. That is all. But 
what about ~ Provincial LegistatuI'es f (Sir Deva Prasad Sarvadhi-
kal'Y :  " They took the initiative. ") (Mr. N. M. Samarth :  " They took 
the iuitiative ".) They did not. I want my Honourable friend, Mr. 
Samarth to point ont a single instance in which they took the initiative 
in this mutter. 1 think I 11m a faithful student of the proceedings of 
thc Provincial Legislatures, and I do not find that the Provincial Legis-
L'lturcs have been consulted at all. I do not mean tho provincial exe-
cutive. Governments who have put forward the suggestion that the rates 
of non.judicial stamps should be increased. So, 8.1:1 I said, it is not my 
dcsire to pmltpone this measure for an indefinite period of time, but 
I should lik,! to sec a convention established under which Government, 
on all fut.ure occasions when they may aRk this Legislat.ure to legislate 
for the heup-fit of the provinces, should give the I.Jegisiatures of the 
di'fterent provinces an ~  of expressing their opinion on such 
• measures I hope, Sir, that this suggestion of mine will be taken into 
fiayourabl'J consideration by Government. 

Mr. President: Before I let the debate proceed any further, I should 
like to clear up a difficulty which evidently is in the Honourable'Member's 
mind. If a Member rises to object to. this motion being taken to-day, it 
Ii, s in the diHcI'etioll of the' Chair to decide whether it be taken or not. No 
dilatory motion {,liT; he ~ and the House can only vote for and against 
thc pa'l.'1agf' of the hill. N(I amendment can be made at this stage except. 
one, in the words of Standing ~  49, either fonnal or eonaequ6Jltial 
upon an amendment made after the Dill was taken into consideration. 
Therefure I <'J1l1110f. tnke to.day a motion for the postponement of the con-
sidclation of tile Bill. ~I  has actually put the objection, and there-
f~  .... 

Mr. K. B. L. Agnihotri: I do object on that very ground, i.e., on the 
grol'nd of RJ"lfl1(hnenf.s hAving been made in the Bill which alter the nature 
of tll(. BiJl i tlll1t .~ I  f"om 1he Select Committee. 

Mr. President: I must point out that the ground of the objection of 
the Honourable Member appears to me to he the hope that he may be able 
to move nmendment.'1 of substance when the Bill is taken up again. He 
mnst not cntertaiu thnt hope, because he will not get that opportunity. 

Mr. K. B. L. Agnihotri: Not exactly that, Sit' . 

. Mr. President: In any case, the Bill has been fully considered and It Ii 
110 business of mine whether the Local Governments have consulted their 
JJ(>gisllltnres or not. 

The Honourable Sir BuD Blackett: Sir, I will first 'reff'r to' the 
spef'eh('!ol t hnt hnve hlll'l1 mHde. They 8.J'e not difficult to answer, becauRe 
I)llch H1I(mkf'l' hu'l ElnsWl'l'l'd the one hefoJ'p., and there are not many points 
left. But I shOuld like to point ont thill, that this Bill hall been twice 
before t.he TJocal Governments and the only charige that we have made from 
the f'1rm, in which 1 hey considered it is' that \fe have inserted the step 
beh'YCf'1l 2fiO lind l.000, Elnd left the original duty I()f one anna unchanged 
up tr· 250. ~. pnrpOEll! in rising ztOW i8 in tl)e words of Stan4ing Or4er 
• 
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49 (4) to mo\'c a consequential amendment. As the Bill stands at pre-
sent the Recond clauF;e reads" In Schedule 1 to the said Act". I think it 
would he bf·t1l·!', 11:01 we hu\'e now left ont ~E  2, if we restore the words 
" In Hehedule 1 10 the Indian Stamp Act, 1899." It would read better. 
I tJnnk, in 1hatforrn. I hope the House will not consider it neceBSary to 
delaty ·the PEI""illg of this Bill, It has been, as I say. very carefully con-

.. ~ been ('irelllated twice, and we have diRcussed it in full to-
day, and of course the moment at which it comes into forc!' is the moment 
from which tlu' hope of additiollsl revenue begins to ace!'u!! to the people 
in whose ~  f~ are acting. 

!Ir. President: Consl'quential amendment. moved : 
•• In r.lauae 2, to omit thE' word • aAld • in ordE'l' to il1t18rt the WOrdl ' Indian Stamp 

Act. 1899 .... • 

'J'he question iH that that amendment be'made. 

'rhe mot!(m was adopted. 

Mr •. Preiident : The question is that the Bill. as amended. be passed. 
The mOlion was adopted. 

THE CODE OF CRIMINAL PROCEDURE (SECOND AMENDMENT) 
BILL. 

The Honourable Sir Malcolm Bailey (HOlDe Member) : Sir, I beg to 
move: 
.. Thot the Bill turthl'r to omt'nd the Codl' of <'Timinnl PrOOI'<1uJ'c, 1898, for ('t'trtoin 

pu1'pOO('ll, be token into I',onaideration.·' 

I have no further remal'kR to make to ~ IIourre in cOlnmending tWR 
BiU 101 it. It was explained by me somewhat fully to the HOUKe on intro-
duction. W (l have received no commtllltll O'l' Cl'iticismK 'relating tn ifiJ 
various ClallHeH. 

Mr. ~  The question is : 
II That the Bill further to amend the Code of Criminal Proceflurl'l, 1898, for certain 

p1D'JIOIM. 'be taken Into l"01llid.ei'atlon,·· 

The motion W88 adopted. 

The Honourable Sir lIaloolm JIailey :  I move that the Bill be passed . 

. . i: *; ~  : The qQ.eHtion .is that the Bill be passed. 
The motion was adopted. 

THE INDIAN JJtTNACY (AMENDMENT) BILL. 

The Honourable Sir Malcolm Hailey (Home Member) : Sir, I move: 
". That the Bill furthf'r to aJnt'nd the Indian L1IIID(,.y A ('.t. 1912. be taken into 
... ~ . " 

We have reeeiv('d Jlo<(!ommf'uts in regard to thiR proposal. 



1'IIF.INDUlf LUNACY (UltNDMENT) BII,L. 4.665 

Mr. President: ffhe (IUestiou ~ : 
" Tbat t1w Bill fI ~f tu UU1UUU the lnuiUJl, LUWley Act, ~  bo taken into 

I'ousiilerution.' , 

'fhe motion Wtlli utlopted. 

The HODourable air lIaloolm Hailey : Sir, I move that the Bill be 
~~ . . " 

' . 

Mr. Prelident : The question is that the Bill be passed. 
'I'he motion was adopted. 
. ,. " 

TIrE INDIAN TERRITORIAL AND AUXILIARY ~ (AMEND-
MENT) BIIJIJ. 

Mr. B. BurdoD (Army S ~  : Sir, I move: 
" That the Bill to aDienel the Indillll 'furritorial Foree Act, 1920, and the Aunliary 

Force Act, 1920, for certain purp0lles, bo taken ilIto consideratiOll." 

It is quite unneeessary for mc to add anything to the few remarka 
I made in regard to this Bill on the day when I introduced it. It relates 
to a matter of relatively unimportant details and the amendment which 
it is" proposed to make is of an obviously necessary eharacter. 
Mr. President: The question is : 
" Thllt the Bill to l1D1eud the IndiRn Territorial Foree Act, 1920, and the Aunliary 

}'oree Act, 1920, for t'.erta.in purposes, be tnken into eonsideration." 

The motion was adopted. 
Mr. B. Burdon: Sir, I move that the Bill be· passed. 

JIr. President: 'I'he question is that the. Bill be passed. 
The m9tion was adopted. 

THE INDIAN ARMY (AMENDMENT) BILL. 
Mr. It Burdon (Army Secretary) : Sir, I move: 

.~  

" That the Bill further to amend the Indian Army Act, 1911, and the hdian 
Lunacy Act, 1912, for Ilertain purpOIIell be taken into consideration." .  " 

The purpose of this Bill was explained by me on the day when I intro .. 
dUlled it allli ~  then no comments and no criticisms have been received. 
lIIr. President: The quest.lon is : 
" That tilt' Bill further to amend the Indian Army Act, 1911, and the hd1aD. 

Lunacy Act, 11)12, for certain purpOlleH, be taken into coU&ideration."· -

~ moHoll was ~ . 

ltIr. B. Burdon: Sir, I mOVe thut the Bill be pasiled. 

Mr. PreBident : The question is that the Bill be passed. 
'l'he motion was adopted. 

THE CVTCHI ME MONS (AMENI?MENT) BILL. 

The Honoura.ble Sir Ma.lcol,m Hailey (Home Member) : I move ': 
J' That the Bill to amend the Cutllhi ~ I  ~  1920, hI' t.a.ken into eon· 

lid.ration. " .' . 

This ag,ill is a small matter JVhich •. calls for nQ comment on my part. 
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lIIr. President: The question is I 
•• That the Bill to amend the Ou.teJd !lemODl Act, 1920, be taken into eon-

aideratiou. ' , 

The motion ''I'IlS adopted. 

'The Honourable Sir Maloolm Bailey : I move that the Bill ~ passed. 

Mr. President: The question is that the Bill b.e passed. 
The motion wall adopted. 

Mr. President: I have been aSKed to acqllaint Members of the 
l!Ielect ('onunittep on Mr. NcogY'li I,egal Practitioners Bill that the Com-
ndttee will meet this ufternoon at 3 o'clock. 

The Assembly then adjourned, till Eleven of thc Cloek on 'l'ueiJday, tho 
17th July, 1923 
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